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we have five or ten hours to discuss
it. Now even if we extend it, we
can do it only by half an hour or ane
hour; not more. I agree with hum
that this is a very important subject,
But, then, if the Government agrees,
they might come forward with a re.
solution and then we can discuss it
for a very long time—one day, two
days or even three days.

Shri Harish Chandra Mathur:
Government is not likely to bring
torward such a resolution.

Shri Braj Raj Singh (Firozabad):
It is so static.

Mr. Deputy-Speaker: The questiop
is:

“That this House agrees with
the Fifty-seconl Report of the
Committee on Private Members'
Bills and Resolutions presented
to the House on the 2nd Decem-
ber, 1959.”

The motion was adopted.

.34 hra

RESOLUTION RE: RE-ORGANISA-
TION OF COUNTRY'’'S
ADMINISTRATION—contd.

Mr. Deputy-Speaker: The House
will now resume further discussion
of the following Resolution moved
by Shri Diwan Chand Sharma on the
20th November, 1959:—

“This House calls upon the
Government to appoint a high
powered Commission, consisting
of public men, administrators and
two judges of a High Court to
suggest ways and means for the
re-organisation of the country’s
administration so that it could
de helpful in achieving tite goal

ol a Welfare State.”
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Shri D. C. Sharma may continue his
speech. He would have another
fifteen minutes,

Shri D. C. Sharma (Gurdaspur): 1
require more.

Mr. Deputy-Speaker: All right,
twenty minutes.

Shri D. C. Sharma: I was sub-
mitiing last time that our adminis-
trative apparatus requires overhaul-
ing in view of the fact that we do
not have a police State, or a law
and order State. We now have, by
and large, a welfare S ate. Now,
what are the objectives of the wel-
fare State? In the first place, every
citizen of the welfare State should
have sense of security, which is not
easily disturbed. The dacoit menzace
in Rajasthan, the lack of securi‘y for
those persons who travel on the
railways, and all kinds of things
happening in Delhi,—to give only a
few instances—show that the sense of
security is not there in as pronounced
a degree as it should be. Again, we
should have a sense of fairplay.

Now, unfortunately, in India we
have come to acquire a kind of super-
stitious Dbelief, a kind of mystical
faith, in the value of recommenda-
tion. Now everybody thinks that
anything can be got done if you get
the proper sort of persons to recom-~
mend your case. I do not think that
this holds good in all cases, but, un-
fortunately, this impression hag gain-
ed more currency than it should. The
result is that people speak always
very uncharitably of even those
bodies which should be, like Caesar’s
wife, above suspicion, institutions
like the Public Service Commission,
our judiciary, our universities and our
administrative organs. I do not sub-
scribe to that view. But I think that
this is what is being said, and this
goes very much against the objectives
of the kind of State that we are
building up.

Then, the welfare State llwum
promote & sense of unity. I think the
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States Re-organisation Commission
had given a good lead in this direc-
tion. So far as this wags concerned,
they had said that in appointments
us judges and in L.AS. and L.P.S. we
should have non-local people also.
But recently I have seen some arti-
eles in the Indian press which show

that the proportion of non-local
officers in the Indian services, and
also the proportion of non-local

judges in the various High Courts,
has been diminishing gradually. So,
instead of promoting a sense of one-
ness in our administrative appara-
tus, we are trying to develop re-
gional and sectional tendencies.
These tendencies, I need not say, are
not always conducive to the good of
our country.

Then, the welfare State should
make the people believe that they
are getting a fair deal It should
promote a sense of fair deal in the
public, and also in the relations bet-
ween the public and the administra-
tion. But I am sorry to say that
this feeling of fair deal is not pro.
moted.

14.39 hrs

[SHRIMATI RENU CHAXRAVARTTY D
the Chair]

Por instance, if you look at the Un-
starred Questions today, you will find
that there are six questions—Q. Nos.
966, 975, 976, 997, 980 and 1001—and
all of them deal with some griev~
ance which some section of our ad-
ministration has against the Minis-
try or somebody else.

Shri Narayanankutty Menom
(Mukandapuram): Not somebody.

Shri D. C. Sharma: So, what |t
means is this: there is a state of
uneasiness at all levels of our admi.
nistration, and the lower we go the
greater is the senge of unessiness, I
think this is something which should
be lonked into.
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Then, the goal of a welfare State
requires that we must practise eco-
nomy. The other day I pu. a ques-
tion about the economy effected in
the High Commissioner’'s office in
UK. I must say that the Prime
Minister is more vigilant about
economy than many other Ministers
and I was amazed to see how much
economy had been effected in the ex-
penditure of the U.K. Mission of ours,
economy amounting to lakhs of
rupees. So many posts have been
abolished, because they were super-
fluous, so much of expenditure had
been levelled down because it was
unnecessary. All ithat had been done.
I may tell you, when I visited London
recently, I met one of the officers
of the Indian Mission. He said to
me, this Mission of ours in London is
a great mission for unnecessary ex-
penditure. Of course, he wused a
much stronger word than this; I do
not want to use it. There is need
for economy all along the line.

Even today, I found that there was
a question put about economy mea.
sures which are being undertaken by
the Finance Ministry and hy other
Ministries so far as their functionin
is concerned, There is, therefore
need for very rigid control over
public expenditure of our country,
and over tax.payers’ money, for
maximisation of results and minimi-
sation of financial outlay.

A Welfare State requires that our
administration should be speedy. It
should not be synonymous with delay.
I would request hon. Members to
look through the Report of the Or-
ganisation and Methods Division.
They will find how slowly the change
over or,- I would say, take over is
effected from one place to another. .
do not want to burden the House
with facts and figures. Any repor.
will show that. Arrears, thy name
is modern administration. It 1is
because there are vertical referen-
ces,—I am now using tech:ical words
used by then—horizontal references.
Recently, a seminar was held on
Planning in the capital city of Indix
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One of the hon. Members there said
that it took about ten months to fina-
lise a licence. He may have exag-
gerated it. There is no doubt about
it that so far as speed is concerned,
our administration will be found
wanting judged by any standard.
The.e are the objectives of a welfare
state which cannot be overlooked.

Again, I would say, that a weifare
state should g.ve to every citizen a
sense of well being. Are we pro-
moting this sen.e of well bemng
through our administration? I do
not want to mention the name of a
Ministry here, because I am not
prone to accusing other persons of
anything. If the hon. Home Minis-
ter were to go to one of the office
of the Ministry here, he will find a
large queue of applicants coming day
after day with applications in their
hands and finding that very little red-
ress is given so far as their griev.
ances are concerned. He should
wvisit any District court, or any court
of a Sub-divisional officer or any
other court. He will find that the
sense of well being wh:ch we want to
engender in the minds of the people
by our Plans is being destroyed; if
not destroyed, it is being very much
mitigated by the shortsighted policy
which our administrators resort to
from the patwari up to the highest.
Our administration has so many
things to its credit. It has also a
few things to its discredit.

For instance, I would submit very
respectfully that the organisational
set up of the Government of India
was studied by a committee headed
‘by Shri Gopalaswami Ayyangar. It
was again scrutinised by another
Member of the 1.C.S., whose name 1
do not want to mention. ‘Then, this
was studied by Mr. Appleby. Of
course, as a result of Mr. Appleby’s
report, we have the Indian School of
Public Administration and the Orga-
nisation and Methods Division. Al
these persons have studied the pro-
‘blem. The difficulty is that all this
"}as been piecemeal. Nobody has
‘HiXen an overall view of the needs of
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eur administration. Nobody has
taken an omnibus view of the de-
ficiencies of our administration. No-
body has taken a comprehensive view
of the needs of our administration. No-
body hag done that. We have been
tinkering with the problem. We
have been trying to deal with this
problem in a half-hearted and hesi-
tan: manner. We have not tried to
catch the bull by the horns. The re-
sult is, while we make a change here
or a change there, the basic things
remain absolutely un-changed. That
is what is happening.

For instance, there was a time when
we had the colonial type of Gov-
ernment We used to call our admi.
nis rators civil servants. Why should
you call them civil servants? At
that time, the State had only two
functions: to preserve order and to
defend us. Now, this nomenclature,
civil servant, is an outmoded nomen-
clature. I do no‘' sece why we should
not call our adminijstrators now
social servants. Because, they are
the servants of a State which has a
socialist pattern of society. They
are not working under a capitalist
regime. They are not working in a
colonial type of Government. But,
we sometimes give wrong names to
right things and sometimes we give
right names to wrong things. Here,
we have given a wrong name to a
wrong thing. Therefore, 1 would
say that the nomenclature of this
should be changed.

1 would say that what our admi-
nis‘ration needs today is re-thinking.
Look at our Plans. Did we have
any Plun when India was not free?
Our Planning requires a new type of
administrator. Look at the vast work
of rural development. Thig rural
development was just a drop in the
ocean at that time. We are now
spreading this gospel of community
development all over India. Do we
have the type of administrator that
we need for this purpose? Again,
we are having the autonomous cor-
porations. The question of the aute-
nomous corporations, I must submis,
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was studied by a committee of the
Congress  Parliameniary party of
.which Shri Feroze Gandhi was the
‘Becretary. I would say that we
have new types of problems now.
We have new types of ventures; now
we have new kinds of duties. Al
these things require reorientation.
But, still we are persis’ing in the
old ruts and we are not doing any.-
thing.

Therefore, I submit, respectfully
that we need two things. In the
first place, we need democratic de-
centralisation If you go to France,
you will find that their administra-
tion is divided into two parts. There
is general administration and there
iz social administration. The public
is associated more and more with
the latter, not in an advisory capa-
city. We also have advigsory boards
and all that kind of thing, but they
do not mean much; they have no
effect on the administration.

Therefore, I would say that in the
first place we chould have democra-
-tic decentralisation, and I think for
that purpose we can find some mate.
rial in the report which was submit-
ted on community projects.

We also want functional represen-
tation, which means the association
of the public with the administra-
tion from the lowest level to the
highest level.

We do not want loyalty of the old
type from our social servants, I do
not call them civil servants. That
loyalty is to laws, rules and regula-
tions. That is also very good, but
we also want lovalty from them to
the socialist pattern of society, to
the Indian way of life. I think that
iz what is needed in our country
now.

Again, we have to draw up a kind
of code. We talk about a code for
the lawyers. We referred the Legal
Practitioners Bill to the Joint Com-
mittee only yesterday. I am myself
@ ‘party to a code for teachers.
Bimilarly, there should be a code for
our social servants also.
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Again, i you look at the adminis.
trative struc ure of the Railway
Ministry, God knows how many divi.
sions of workers we have there. [
think nobody can remember the
number of divisions of the commer-
cial clerks, the loco clerks, this and
that clerk, and even in them there
are so many d.visions and subdivi-
sions. This kind of stratification
which we have in our country is not
doing any good to the country.

We have to see how we can adjust
the relationship all along the line
For example, there was a question
today as to whether the Government
had studied the ralationship be ween
the Minister and the Secretary 1 do
not know what the reply is, but I
tell you the relationship between the
Minister and the Secretary, the
Secretary and the Join' Secretary, the
Secretary and the Deputy Secretary
and similarly the relationship all
along the line has to be studied and
has to be looked into.

You have rung the bell twice and
I am a law-abiding citizen of India,
and I do not want to encroach upon
others’ time. I would say this is a
very big problem. The administra-
tion of the country is the basis for
the welfare of the country, it is the
key-stone of our official, social and
administrative life and it should be
looked into not in that half-hearted
fashion to which we have been sub-
jected all these days, but a com-
mission should be appointed, We
have appointed a Law Commission,
a commission for education, the Pay
Commission ete. This is the most
important aspect of our work, and I
think we should appoint a commis-
sion” consisting of High Court
Judges, public men and Members of
this House so that they can give us
a rationalised structure for our ad:
ministration.

Mr. Chairman: Resolution moved:"

“This House calls upon the *

Government to appoint a .high.

powered Commission, consisting

of public men, administrators and
two judges of a High Court, to
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suggest ways and means for the
re-organisation of the country’s
admin;stration so that it could be
helptul in achieving the goal of a
Welfare State.”

There are two amendments. Both
Shri M. L. Dwivedi and Shri Maiti
are not here. So, they are not
moved.

Now I call upon Shri S. M. Baner-
jee to speak, but before he proceeds,
I would request hon. Members to
take ten minutes each if possible
because there are quite a large num-
ber of speakers who would like to
participate, and 1 would like to call
as many as possible.  Therefore, if
hon, Members confine their remarks
to ten minutes, I think we may be
able to accommodate more hon.
Members. How long will the hon.
Minister take?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
shall take about 20 to 25 minutes.

Mr. Chalrman: So, it leaves us very
iittle time, and there are about ten
or twelve Members who want to
speak. So, I would request that each
Member may take about ten minutes.
I will ring the bell after seven
minutes, and by ten minutes they
should conclude,

Shri Harish Chandra Mathur
(Pali): It will be almost reducing
the debate to a farce if such a sub.
ject is to be covered by any Member
ig seven to ten minutes. That is
why I submitted even when the
Speaker was here and again repeat-
ed it to the Depu‘y-Speaker, and he
told us that it would be possible to
accommodate the Members ag there
were not a large number of Mem-
bers to speak. We do not want to
block the other resolution, it can be
moved, and still we can have more
time for this, because it is of such
importance.

Mr. Chatrman: I agree that it is a
very important resolution. It s
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also correct that a very large num-
ber of Members desire to speak.
Obviously in every debate we try to
accommodate ag many Members as
possible. If an hon. Member makes
a very striking contribution, surely
we shall allow, but the point is that
each person has a particular point of
view, and I would request that as
far as possible we should try and
accommodate as many Members as
possible.

Shri Datar: I have no objection if
the Chair thinks it feasible to give
some extension. I am prepared not
to speak today but to reply the next

time with a view to accommodate
more speakers.
Mr. Chairman: I am afraid this’

House has already decided, and the
Deputy-Speaker, before he left, told
me that he had already made the
position clear. Unless a new pro-
posal is put here, we stick to that.
Let us see how far we proceed.

Shri 8. M. Banerjee (Kanpur): 1
rise to support the non-official re-
solution moved by my hon. friend
Shri D. C, Sharma regarding the re-
organisation of the country’s admi-
nistration.

I would like to read a few passages
from the report on public adminis.
tration by Shri Gorwala. He has
started with this; this is what he has
said in Chapter IV:

“In the circumstances of the
present time the necessity of high
moral standards for both the
Government and the administra.
tion can hardly be exaggerated.
The system of Government we
have adopted postulates these
standards. Parliamentary Gov-=
ernment with a Cabinet gsystem
on the British mode cannot be
effective unless the standard of
morality of those who work is
high and the general public be- _
lieve it to be so. Without this, .
the parliamentary system may .
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limp along, but its existence will
slways be in danger, for there is
no more potent weapon in the
" hands of the opponents of demo-
cracy than the ability to show
that under the democratic system
power passes into the hands of
. the corrupt and the self-seeker.”

Today, those who are at the top of
our administration, I would in-
elude the Ministers also, should
become an ideal before us. But what
is happening today? With a topa-
heavy administration, things are de-
layed more, and the representation
of the common man to the highest
man is not only delayed, but some-
times denied and denied very cruel-
ly.

If we have to reorganise the admi-
nistration, we have to consider all
arpects of it—whether the adminis-
tration of the country which is said
to be wedded to socialism is trying
its best to have a socialist society in
the country, whether there is any
need to change the present adminis-
tration.

I have a bit‘er experience of this
particular administration. I am not
going to name any particular Minis-
try or Minister or officer, but I
have seen that in cases of corruption
where a representation is sent by an
employee or a public man, the con-
ten‘s of that representation are sent
to the very person against whom the
complaint is made, asking his com-
ments whether he was a good or a
bad man. In that case, the man
who reports against the particular
officer who is said to be corrupt is
punished and is dismissed from
service. 1 can quote several ins«
tances of this kind both in the
Defence Ministry and in the Railway
Ministry, or, in fact. in any other
Mnistry. People have represented
with full facts, but the net resu't was
that those particular individuals
were sacked from service. So, if this
DPecomes the order of the day or this
‘becomeg the ruling of a particular
‘administration that one cannot report
mgainst a particular officer on whom
there is complete reliance by Gov-
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ernment, then it becomes impossi-
ble for anyone to report against the
preseat-day administration,

15 hrs,

1 shall now quote from the same
report as to what Shri A D. Gorwals
said about corruption. He said:

“Corruption, it is said, is often
difficult to prove. All the more
reason why there should not be
the least hesjtation in investi-
gating every matter in which
there is ground for complaint.
Punishments too, for corruption,
should be exemplary, the least
being dismissal from service.
There is in this matter of cor-
ruption one clear criterion which
can be of great assistance in
assessing the possibility or other.
wise of its existence. Reputation
can be taken as almost conclu-
sive. It may be said of an officer
who has no* that particular
fault, that he is harsh or rude or
lazy, but it may be laid down
almost as a rule that over a
period it will not be said of an
officer who is honest that he is
dishonest.”.

So, he has clearly stated the posi-
tion. Now, all represen‘ations are
turned down or rejected on the
ground that there is no proof. Cor-
ruption cases cannot be proved It is
known better to the hon. Minister
than to me or to anybody in this
House. Still, if there are cases of
corruption, how are we to investi-
gate them? Sometimes, it comes to
the Intelligence Branch; I do not
quite know. In this coun‘ry. we
havg the Central Intelligence, the
Military Intelligence, the State In-
telligence, and the District Inte'li-
gence Branches, but I am afraid that
there is no common Intelligence in
them. That is the tragedy of this
country. The case is reported to so
many people, but nothing comes out,
and the man who reports is sacked.
I would respectfully submi* to the
hon. Minister that he should coasi-
der this matter.
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The entire administration will
erack, if the men at the top are not
men of integrity. I do not impute
any motive or make any allegation
against any officer who is at the top,
but I say that they should set the
example for others, in regard to in-
tegrity The Min:ster and the admi-
nistrator mu.t safeguard the interests
of the people. We have passed
several pieces of legisla ion here in
this House, and the Minister is res-
ponsible for their implementation;
he is definitely responsible, because
he himself was a party to the pass-
ing of those laws. But what about
their implementation? The laws are
not being implemen‘ed properly.

I might quote here an instance of
2 m'nor nature. Some of the pen.
sioners in Rajasthan, some time ago,
I believe, in 1952. or 19853 reporied
to the Defence Ministry that they
were not geiting ‘heir pensions. The
matter was properly investigated,
and it was found thai orderc were
issued from the Defence Ministry
and the money was also sanctioned,
but the Naib Tahsildar of that par-
ticular place cou'd not find a proper
pro'srma on which this payment
could be made. Ultimately, it was
found ‘hat the tahs‘ldar took two and
a half years to find a proper pro-
forma on which proper payvments
could be made; and when the pay-
ments were about to be made, it was
unfortunately found that the claims
had become t‘me-barred. So, my
submission is that let us consider all
these reports. 1 have here in my
posse-sion another repor* from which
1 wanted to read some portions, and
that is the report of the Administra-
tive Reforms Committee appointed
by the Government nf Kerala. This
particular report of 1858 is ‘he latest
one on the subiert and it is a very
good report, which has al<o safe-
guarded the interests of the secre-
taries and other officials, and alsn de-
fined their re'ations with the Minis-
ter and how the Minis‘er must react
o it ;
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Another point which [ want to
mention is how in most of the cases
that we have seen, economy jis effect-
ed. Whenever we have asked any
question in this House about effect-
ing economies, the answer has been
that certain peons have been dis-
charged or that certain clerks have
been demoted or reverted. In this
country, what is happening is this.
If you want to earn easy money,
somebody will ask you to prepare a
plan, and you submit an attrac‘ive
plan and you will get the money. If
you want to employ some relations
of yours or somebody who is near to
you, then you may do it in the
name of reorganisation of a particu.
lar Ministry or Department. I
submit ‘hat this should not be the
case. There should be preper vigi-
lance in regard to these matters.

I am quite confident that the
volume of work in this country has
increased abnormally. Nobody dis-
putes that. But if we have a proper
assessment, we shall still come to the
concluzion that we can  have effl.
cient functioning, with the present
s‘aff or, in certain cases, with less

under-secretaries, deputy secreta-
ries or top-heavy people.
In the end, I would only submit

that this is a matter which should be
considered, Otherwise, the faith
in parliamentarv democracy or in the
parliamentarv form of government
is shoken. There 1is a saying in
Bengali which says ‘hat anybodv who
goes to Lanka becomes a Ravana.

Shri Narasimhan (Krishnagiri):
The hon. Member may say it in
Bengali.

Shri 8. M. Banerjee: Je Jai Lankai
Shei Hoi Robon,

I do not want that anybody who
comes into power should become a
Ravana; let us not convert this coun-
try into Lanka.

Shri Narasimhan: I shall be wvery
briet, and I shall nnt take up much
time. There is absolutely no doubt
that the subject which has beenr
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brought before us is a very important
one. We are seeing day by day that
many of our desires, ambitions and
plans do not get fulfilled in the way
we would like them to be, and we
have also realised that this is partly
due to the failure of the administra-
tive machinery. In fact, not a day
passes without our seeing some
failure here or some failure there in
the official side, and somehow, we
have to get things done. This is the
sad experience, I suppose, of most of
the Membars also, when they want
to play their part in the fulfilment ot
the Plan.

There are certain tendencies and
trends in the official machinery which
we should take note of, Of course,
there is the well-known ancient red
tape. There is also the fact that it
is very difficult to control corruption.
There is also ano.her aspect of the
matter, namely over centralisation.
Decentralisation will be to some ex-
tent a good remedy. I would like,
for instance, that instead of empha-
sising on having a central manage-
ment at the very centre of the coun-
try, we may have some part of it at
least shifted to some other place at
the Zonal Council level. That ex-
periment may also be tried. We have
created certain =zonal organisations
statutorily, they have certain functions.
If the Government at the Centre are
not very much willing to part with
their powers to the State level, they
can at least part with many of their
powers at the Zonal Council level.

Then, there is the police adminis-
tration. The laws that we pass have
to be enforced only through the
police. But we think whenever we
see that any of the laws fail, that
the onlv way is to make it a success
is to make it more stringent and make
the punishment more deterrent by in-
ereasing it. But that is not the
remedy. That is not the difficulty
either. The real difficulty is the
failure of the machinery itself
0 cope with the situation in
regard to detection of crimes etc. For
fhe fajlure of our organisation in the
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matter of equipment and forensic
knowledge e.c, to cope with detection
of crimes, we in Parliament are ad-
vised to go on making the laws more
and more stringent. But a close and
forthright examination of the laws
will make it clear that it is no use
doing like this, it is no use meting
out an extraordinary punishment for
a small offence. Take, for instance,
the Dowry Prohibition Bill which is
under discussion here. We go on add-
ing punishments, by saying ‘impri-
sonment and fine’ and so on. But
for that kind of offences, the punish-
ment prescribed is not the proper
punishment. It may be a social evil;
it may be a very great social evil and
the need to remedy it may be urgent.
But when parents want their
daughters to be g.ven in marriage,
they just do something by way of
giving dowry which may, legally
speaking, be incorrect, but one has
to remember that they are influenc-
ed by social pressure. So they do
something for which they are sure
to be punished.

This kind of approach to the ques-
tion arises because of the failure of
our official organisation, the govern-
mental organisation, to cope with
situations. People in the organisation
are not geared properly to this re-
quirement. Therefore, a considerable
rearrangement, re-examination and
re-education is necessary.

Take another instance—of statistics.
There are various departments of
statistics. Statistics are meant to be
collected and utilised. But actually
they come very late, sometimes too
late. Even the weather report some-
times says that there will be rain—
after }he rain is over!

There is another tendency on the
part of Government, as things stand
today. When I say ‘Government’, I
include the Secretariat also in it. I
am referring to the practice of put-
ting technical men in various depart-
ments under non-technical pcople, m
the matter of scientific research and
other matters. Ul'imately, the Rec-
retary functions. The technical men
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arg not allowed to hold their own.
Something or other prevents them
from functioning. Even where a
technical man 1s put as the head of
& department, he is overlooked. The
whole thing is managed by ICS peo-
ple. The scope for chemical engi-
neers in scientific research and other
things is also limited in the matter of
selection and nomination to varinus
research depar.ments. Ultimately,
the Secretary who has his pull with
the Minister functions; his view alone
prevails.

In the matter of selection of these
technical persons also, such things
happen. Technical men are selected
by the selec.ing Commissions while
non-technical men are there. The
UPSC is there; when technical peo-
ple are selected, the Secretary of the
department is associated with the
selecting Commission. But if he also
happens to be a non-technical man, it
doeg not do well. There have been
cases of men not very first rate being
selected simply because of the fact
that the selecting personnel do not
-contain technical men.

These are many of the defects.
Something must be done. Many peo-
ple have written reports on this, Mr.
Appleby has given a big report. Shri
Gorwala had also submilted a report.
Off and on we have been saying that
something must be done. Something
has to be done. Otherwise, in place
of democracy, we will only have
bureaucracy and there will not be any
progress.

There are also other tendencies on
the part of officials. Now the laws
are there and penalties are also there.
-Crimes are committed; I am not speak-
ing of crimes in the proper sense of
the term, but legal crimes, legally
-ereated fictions, They are not really
crimes but merely cases of forgetful-
ness or irregularity. Companies are
asked to submit returns. Theatres
.are asked to file returns. A formal
application has to be made to the
prescribed authority. If an applica-
‘tion is made to the prescribed autho-
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rity regarding any change to be made,
due to official delays it takes evea
two years for a reply to be received.
Just on account of that, a business-
man is supposed to have committed
a crime. Then all of a sudden after
two years of silence on the part of
the official, the letter comes and says:
‘Look here. You have not got per
mission for this. Two yearg have
elapsed. Therefore, you have com-
mitted a crime. You do like this,
you do like that’.

I can cite one instance. It is a
matter not pertaining to the Centre
but Aadministered by the State. A
cinema theatre owner wanted his
rates 10 be changed according to the
naya peisa system. He did change
the rates and, as everyone else did,
in the process he added a naya paisa
or so in his favour. He had written
to the authorities for written consent.
But somehow or olher, the threatre
owner was careless about it. After
two years comes a letter from the
authorities: ‘You did not take per-
mission beforehand. You have been
violating the law for two years. You
have transgressed the law. You close
the cinema for a month’. This was
just at the time when that theatre
owner had got a very good popular
picture to show to his village.

Thig kind of thing happens. That
is, the officials do not act quickly.
They are allowed to delay matters.
In the process, certain people appear
to have committed offences and they
are visited with punishment. There
are ever so many weaknesses of the
official machinery. There is a grow-
ing necessity for everything to be
geared to our goal of a Welfare State
and whatever is done to that end will
be welcomed by the public who are
groaning under the weight of bureau-
cratic deficiencies.

Shri Mahanty (Dhenkanal): This
{s a subject of perennial interest and
it is good we come to it once and
again for considering afresh the ways
and means of how to tone up the ad-
ministration. But having said that,



3508 smesolution re:  AGRAHAYANA 13, 1881 (SAKA)

¥ I am not in agreement with the
Resolution as it has been moved by
my hon. friend, it is for the reason
that it is going to yield no practical
result, barring some waste of public
money, time and energy.

1 might recall that right from Shri
Gorwala to Mr, Appleby of the Ford
Foundation, many persons and bodies
have gone into the question of public
administration and we remain where
we were. Therefore, I think no use-
ful! purpose will be served if another
Commission consisting of public men,
High Court Judges and the rest is
appointed to go into this question
once again. After all, it is a matter
of common knowledge that High
Court Judges are not as efficient as
they are supposed to be, for we know
the quantum of cases in arrears piling
up every day in High Courts. It is
not that a public man or a Judge or
for the matter of that, a Member of
Parliament is imbued with a special
virtue which can really tone up the
administration. It is a technical
guestion and it is time enough that
we paid some amount of technical
attention to this problem.

For instance, we talk of a Welfare
State. Well and good. This country
is pledged to the goal of a Welfare
State. But the Welfare State is not
going to be ushered in by us through
speeches on the floor of this House
or outside. There should be an in-
strument which can bring about the
objectives of the Welfare State, and
that instrument is the public admi-
nistrative apparatus. But what do
we find? We find a peculiar pheno-
menon in this country that while we
have pledged ourselves to the fulfil-
ment of the objectives of a Welfare
State, we still maintain the steel frame
of public administration which we had
inherited from the British. I am not
allergic to anything that is British.
The little point I want to make is
that under the British system of ad-
ministration, permanent civil service;
grew up; whether you are efficient or
not, wheher you are capable of de-
livering the goods or not, it does not
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matter; once you are a member of
the permanent civil service, you are
entitled to all the safeguards which
are conferred on it under that service.
In our Constitution, also, we find that
the former ICS personnel! have been
guaranteed certain safeguards. I be-
lieve the Government have very little
authority to tamper with those safe-
guards guaranteed under the Counstitu.
tion to these civil servants. The time
at my disposal being very short I can-
not dilate on it. But the only thing
that I wish to bring to the notice of
this House is that the milieu in which
the permanent civil servants were
flourishing at the time of the British
has been completely changed.

We brought to this country an ad-
ministrative expert named Paul
Appleby. The other day 1 was read-
ing a book written by Harold Laski
on the administration of U.S.A. where-
in you might find a mention about
Appleby. It will be interesting for
this House to note that Mr. Appleby
started his career as a fruit vendor
in the streets of Washington. He had
no university degree. He came almost
from the ditches; he joined the Mi-
nistry of the Interior and with his
efficiency he impressed the authori-
ties so much that went up the ladder
and occupied a very important post
in the American administration. We
invited him to this country to advise
us as to how to tone up our adminis-
tration.

The story has a moral. Here we go
by birth; we go by degrees whether
they &ave any practical significance
or not. Irrespective of that we at-
tach undue importance to birth, If
I am fortunatc enough to have been
born in the family of a Minister or a
Secretary no matter how capable or
otherwise I am I am given a sort of
weightage. If I come from a Harijan
family I am given another weightage.
If I come from the tribal areas, again,
1 am given a further weightage. If
you go further south, if I come from
the Brahmin family I incure some dis-
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qualification but if I come from the
Harijan family I gain some weightage.
Like that al kinds of currents and
cross currents are going on in public
service as a result of which you find
a set of people who have been prac-
tically de-activised.

When we come to the administra~
tion what do we find? Nobody is pre~
pared to take any responsibility at
any stage. There will be all kinds
of references, horizontal and vertical
references. I do not know where
these two cut. It will be for the per-
sons dealing with these horizontal and
vertical references to know where
they cut and what results they yield
and what it will be in terms of effi-
ciency. Be that as it may, today we
are confronted with a unique situa-
tion. It is being said day in and day
out by our leaders and the Prime
Minister that this country should be-
come industrialised. 1 want to cite a
concrete instance.

We are also connected with indus-
try. As such we have to come in
contact with this Government, at
many levels. 1 tell you in all serious-
ness that the way in which this Gov-
ernment has been functioning, not a
blade of grass will grow in this coun-
try, what to speak of industry. So
many bottlenecks have been created
in the Ministry. You go to the office
of the Controller of Imports and Ex-
ports and you will find that so many
bottlenecks have been built, that
nothing moves on.

Here is the question of industrialis-
ing the country wherein each moment
counts. The entrepreneurs have to
wait indeflnitely even for getting
small things done. If they have to
wait because of this shuttlecocking of
files between one Ministry and the
other or between different sections of
one Ministry, it is time enough to see
how we improve the job.

As far as 1 am concerned, though I
believe it is time enough that we
streamiine our administration, that
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objective is not going to be achieved
by appointing any Commission Dbe-
cause that Commission will only pub-
lish another bulky report which will
be duly consigned to the archieves of
the Government of India. What we
want to do is to change the very pat-
tern of our administration. Let us be
bold enough to say that in this coun-
try we will have no permanent civil
service, What we will judge is effi-
ciency. It is true that efficiency like
paternity is uncertain while seniority
like maternity is a fact. If somebody
is senior he is senior, he has put in
so many years of service. Efficiency
is a little more uncertain and makes
way for al kinds of favouritism. I do
admit there is that danger. But with
vigilant public opinion and Parlia-
ment, 1 believe, evils of that kind will
be very greatly minimised. But the
point is are we going to say that no
matter what one is, since he has put
in 25 years or more of service he is
going to be in charge of things for
which he is singularly incompetent.

You know the controversy we had
in the Army about the three gentle-
men next to Gen, Thimmayya. We
were told that seniority would not
count. What was to be counted was
efficiency. In one of the wings of
our administration we have already
accepted the fact that seniority need
not necessary be the only criterion
for promotion. Let us be bold enough
and let us say that every public ser-
vant is going to be judged by the
single standard of efficiency alone.
Otherwise we do not know to what
morass this country is being consign-
ed. Whether it is the judiciary or
the executive whether you go to the
High Court or the lower courts or
whether you go to the Secretariat de-
partments, you will find files and files
of papers are piling up every day.

When we talk of a Welfare State,
I believe, our objeetive is that the
saxpayers and the citizens will be
entitled to the courtesy and effciency
that is their due. Neither do we find
courtesy. The same dureaucratic and
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steel-frame approach is maintained.
Nor do we And efficiency. That effi-
ciency is lest, as I pointed out earlier,
in the vertical and bhorizontal refer-
rences.

With these words even though I
am 1t agreement with the spirit of
the resolution I oppose it because I
do not think that the appointment of
another Commission is going to im-
prove matters, as they are today.

8hri Harish Chandra Mathur:
Madam Chairman, though my hon.
friend who just preceded me has,
throughout his speech, underlined the
necessity of a re-examination of our
administrative machinery, he says
that a Commission would not serve
any uscful purpose. 1 think a proper
approach to the problem will convince
him that the hon, Mcmber who has
moved this Resolution has rendered
great service and has underlined the
most immediate and urgent demand
of the times by asking for the ap-
pointment of a Commission,

Of course, I do not agree with the
constitution of the Commission as hag
been suggested by him in his Resolu-
tion. I will presently show, as I go
from point to point, that we in this
country have had absolutely no Com-
mission of the type which my non.
friend contemplates for the last 40
years. As a matter of fact, it was
more than 40 years ago that we had
an Islington Commission of which
Shri Gokhalc of revered memory was
a member. We had no such Commis-
sion at all. The skectchy reports
which have come before us and which
are diverting our attention from the
real issues do not deserve any atten-
tion.

I have gone through the Gorwala
Committee’s Report; I have gone
through the Appleby Report. They
have a very limited purpose to which
we might attach little importance.
But they cannot take the place of a
commission of the nature which is
very necessary to look into the gov-
ernmental as well as administrative
structure,
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We had one Commission in England,
the Haldane Commission aller the
First World War which went into the
most important aspects of govern-
mental responsibility. It makes clas-
sic reading even today. In the United
States of America we had the Hoover
Commission. It is not like Shri
Appleby coming and making a report.
We all know the name of Hoover, the
most distinguished President of the
United States, He was the man who
headed that Commission and it has
produced the most valuable report.
We want a Commission of that type.
If we have that type of Commission
1t will yield concrete results in  im-
proving the complete structure of the
administration and in revising our
rules and procedure and the method
of administration. The urgency for
such a Commission can hardly be
over-emphasised.

This Resolution raises an issue of
very vital importance in the present
context. The stability of democracy
and the success of our Plans depend
entirely on the administrative
machinery which we will have to
evolve to meet new  situations. 1
would draw your attention to the
observations made by the Home Min-
ister himself while he was speaking
at the Institute of Public Adminis-
tration, when under the guidance of
Shri C. D. Deshmukh, a distinguished
son of this country, a seminar was
held and the morale of public scr-
vices was the subject considered, The
Home Minister himself underlined the
need and necessity of some sort of a
thorough enquiry because he admit-
ted that the present administrative
machinery was designed for an en-
tirely different purpose angd to work
under an absolutely different set of
contitions, Now, you are wanting to
stretch it and strain it to meet the
present demands and then blame the
administrative machinery. It is most
uncharitable to them. I will not go
into the details of the weaknesses of
the administration, Anybody can
speak for hours on the subject. [
will only dea] with the broad and im-
portant aspects of the question. Rahu,
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Kethu and Sani have seized the ad-
ministrative machinery; they are the
delays, corruption and wasteful ex-
penditure. We have been all the time
talking about them. Still T will say
that I do not blame the services at
all for this. What are the services
constituted of? They are constituted
of the best educated among us in this
country who come through competi-
tive examination. Many of the offi-
cers, old and young, are as patiiotic
ag anybody sitting here. How do we
say that we, who sit here, are morc
patriotic or honest than the services?
I would go a step further and say that
services are what the Government
and this Parliament makes them to
be. We are reflected in the conduct
of the services. How docs the Parlia-
ment. the Public Accounts Committee,
the Estimates Committee or the Mi-
nisters conduct themselves? They are
reflected in the services. If there is
dishonesty at the top level, slackness
at the top level it is reflected thou-
sand fold right down below in the
services. How can you blame the
horse if it goes astray? If the rider
does not hold the reins or does not
know how to ride, the horse is bound
to go astray. How can I blame the
services? 1 have met many among
them. They are working overtime;
are as patriotic and as keen to push
forward our schemes as we are. But
they find themselves absolutely help-
less in the machinery in which they
find themselves.

I would just give a small instance.
The Comptroller and Auditor-General
who is an independent authority and
who has got all the powers according
to our calculations was addressing
only the other day the Accountant-
Generals of the various States and I
shall read two or three lines out of
his speech.

He says:

“I will now come to the most
important point—simplification
of financial rules and accounting
procedures.”
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I asked a question this morning eon
thig particular point. He says fur-
ther: .

“l am sure that if we simplify
the rules and procedure - we
would be able to eliminate petty
objections and irritating delays”.

He had referred this matter quite a
long t:me back to a sort of a high-
powered Cabine{ committee. The
Cabinet Se¢rretary was one of  the
members, tne Finance Secretary was
another memb:: and a third member
was his own repirtentative. Nothing
has come out. He wrote to the Prime
Minister and hc¢ has stated his con-
clusions:

“I think it js resting on 1s
laurels having secured a mcasure
of financial devolution in favour
of the Ministries”.

It is a very minor point. What would
the poor civilian servant do if he is
riddled with those outmoded rules
and regulations? He is there only
to go according to them. 1 have
touched only this very mijnor point.
The entire structure has got to be
changed.

My friend talked about the Com-
merce and Industry Ministry. It has
made considerable improvements in
its various branches of administra-
tion. But every businessman and
every enterprencur complains today
that because of the administrative
rules and regulations of this Ministry
and  its slow-moving machinery,
bottle-necks are created in the way
of development. Right from the
small-scale industry man upto Shri
G. D, Birla say this. We do not very
much go by Shri Birla's speech. He
has said that it takes about 8-%
monthg to get the green signal from
the Ministry. Are we to blame the
Commerce and Industry Ministry?
This Ministry was constituted only
for regulatory purposes at szometime.
It had no developmental outlock. It
did not know anything as to how te
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conduct business. I think—I do not
xnow—the Home Ministry  has
already appointed a Committee of
Secretaries, But a Committee of the
Secretaries is not even an apology
for the type of commission we want.
The poor Secretaries, whom I have
defended at the present moment, are
themselves the ailing patients. How
can they look at these  problems?
Today new problems are arising,
after Independence. We have now

the Planning Commission, Nobody,
no Commission examined what
should be the relationship of the

Planning Commission to the Minis=
tries and again, the Central Govern-
ment and the State Governments.
These are the things which will have
to be examined by this high-powered
Commission, if you are to get
through your Plans.

Mr. Chairman: The hon. Member’s

time is up.

Shri Harish Chandra Mathur: I
have not even covered one third.

Mr. Chairman: I have given him
more time than anybody else. He can
go on for another 3-5 minutes but
there is no unlimited time.

Shri Harish Chandra Mathur: It is
an important subject., But I will sit
down when you ask me even though
my speech is half-finished.

Shri Goray (Poona): Will it be
possible to extend the time? ...
(Interruptions.) The subject is very
important and we should be allowed
to express our views,

Mr. Chairman: I think the remarks
of the hon. Member do not represent
the correct position. Just before the
hon, Members asked for this, I
believe—I was not in the House—the
Question had already been put and
the hon. Deputy-Speaker told me
that the time had already been
extended right up to 5 or 3 minutes
to 8 ».m. It has already been extend-
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ed. That is what he
understand,

gave me to

Shri Nagi Reddy (Anantapur): It
wus already extended by 27 minu-
tes .. . (Interruptions).

Mr. Chairman: I think Shri Mathur
will have to find out il he wants a
very long time to make his speech.
Obviously it cannot be more than
ten minutes more than anybody else.
He will have to confine his speech to
that. If he says that he has not even
touched a fraction of what he has to
say, I am afraid he will have to leave
out certain portiong of his speech.

Shri Harish Chandra Mathur: I
will see. As I told you, I am abso-
lutely in your hands; you can stop
me whenever you like.

Mr. Chairman: Please continue....

Shri Harish Chandra Mathur: I
made this request to the hon.
Deputy-Speaker also. 1 was saying
that we have to face very many new
problems, problems which we had
never imagined, problems to which
the administration had never given
any consideration. I just gave you
the c¢xample of the Planning Com-~
mission. Take, again, the National
Development Council. You will
remember that our ex Food Minister,
only the other day, wrote two
articles which make one feel absolu-
tely agitated, One does not know
where the Minister stands, what is
the relationship of the National
Development Council so far as the
Planping Commission is concened, so
as the Central Ministries are con-
cerned, so far as the State Ministries
are concerned. These are very impor-
tant problems which have got to be
looked into and examined so that the
Minister does not find himself abso-
lutely in the lurch, absolutely in
difficulty, in the blind alley. He has
raised this point. It comes out of
this, that we have to examine this
problem,
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Take another thing. We are now,
under this Plan, making huge contri-
butions to non-official bodies, some
grants-in-aid. Some comprehensive
study has got to be made as to how
these aids should be given, what
should be the relationship, what
should be the control etc. Somebody
said, f you give any aid, if you set
up any public enterprises you must
do this and you must do that. No
comprehensive study of the problem
has been made, which is absolutely
essential, It is absolutely essential,
if the administration is to be run
properly, that semething is done
about it

Therefare, I submit, again, that it
is not a few Secretaries who can look
into the matter. It is not M.
Gorwala, it is not Mr. Appleby who
can examine it. It is anly a high-
powered commission which can look
into it. What we are examining,
as a matter of fact, is a very impor-
tant issue, I have, as a matter of
fact, four or five issues. They should
he examined by that commission. We
had a committee in the Congress
Party, and the expenditurc is freezed
today. We must look into it in a
thoraugh and proper manner. What
I would like to examine is reduction
of expenditure, elimination of dupli-
cation of services, consolidation of
work and abolition of non-cssential
services. If we take the relationship
between the Secretaries and Minis-
ters, the autonomy of the States and
the autonomy of the new enterprises,
there is complete confusion. We do
not know where we stand. If we
are to do real justice—it does not
matter if this report takes another
two years to come; we shall be pre-
pared—we will have to do this, and
then we shall be prepared to deal
with our Third Plan in a wtnuch better
manner. Therefore, it is of prime
importance that we appoint such a
high-powered Commission today. It
would be of great assistance and
help, as & matter of fact, to the
Ministry itself. I£ it gives a report

DECEMBER 4, 1550

ween the Ministers, the

RBe-ergonisation of 3514
Country's Adminigtration

within two years timme amd we set sur
administrative machingry aad other
things in such a way that they will-
be able to mest the demwnd of the
day, the situaiion of the day, the new
problems which have crept up befare
us, I think we will be pendering @
very great service to the country.

Having underlined very strongly
the necessity for such a high-power-
ed commission, I would lke to draw
the pointed attention of the House to
two or three very Important aspects
which must be agitating the minds of
everyone here today. What happens
is, unfertunately, we cannot eensider
the administrative machinery in
isolation. The administrative machi-
nery has got to be considered in
relation with the Parliament and in
relation with the Ministrers, Has
there been a proper adjustment bet-
legislators
and the services? This is a very
crucial point. I have talked to many
senior civil servants, people engaged
on developmental works. They do
not take decisions. Everybody shuns
decision; he wants to throw responsi-
hility on somebody else. They think
that the Public Accounts Committee
is a dread to them, This matter has
to be examined. I do not blame the
Public Accounts Committee or the
Estimates Committee. But we must
sce that the Public Accounts Com-
mittee and the Estimates Committee
do not have a paralysing effect, but
they have a healthy and stimulating
effect. We have got to define the
relationship with the Minister, What
is happening today? We are forming
into a vicious circle, The politician
is condemning the services, the
services do not get an opportunity to
condemn the politician in the open
but they have got the least regard for
the politician today and the politician
is coming day by day into public con-
tempt. As a matter of fact, for
various reasons, he is to be blamed.
We have not got any code of conduct
for ourselves. ‘He is coming into con-
tempt in the public eyes. People say,



3815 Resolution re; AGRAHAYANA 13,

so far as students are concerned he
should be kept out, so far as labour-
ers are concérned he should be kept
out go far as panchayats gre concern-
€d he should be kept out, so far as
community development is concerned
he should be kept out. This is a
very serious and dangerous situation
that is developing. Again, we say
here that the Services are thoroughly
corrupt, inefficient this, that and the
other. If we develop this sort of con-
tempt in the public mind, and I am
afraid this contempt is developing
every day in the mind of the people,
contempt for politician, contempt for
the services, what do we jead to? As
a matter of fact, we are only moving
farther and farther away from demo-
<cracy. This is the end and the desth-
knell of democracy, if the politician
and the services stand condemned in
the eyes of the people.

Unti}] and unless we create a great
respect for the politician as well as
the services so far as the public is
concerned we are doomed. This is a
very important matter. I think it
would be necessary to redefine our
responsibility, to  understand the
responsibility of the ruling party.
“The responsibility of the ruling party
is very great. As a matter of fact,
most of the responsibility lies with
the ruling party. You cannot have
efficient services until and unless the
ruling party has a code of conduct for
itself, a code of conduct which will
create great respect for it in  the
-country, a code of conduct which will
create a great respect for the ruling
party in the minds of the services in
this country,

Mr. Chairman: The hon. Member
should conclude now.

Shri Harish Chandra Mathur:
Madam, I close my speech without
touching two or three other impor-
tant points because there is no time.

Shri Nagi Reddy: Madam, let me
bagin my speech with a  quotation
#rom Shri Jawaharlal Nehru's book
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The Discovery of India in which he
aptly quoted:

“The Bengal Administrative
Inquiry Committee, in their
report, say:

‘So widespread has corruption
become, and so defeatist is the
attitude taken towards it, that
we think that the most drastic
steps should be taken to stamp
out the evil which has corrupted
the public service and pyblic
morals’.

The Committee received, with
surprise and regret, evidepce
that the attitude of some civil
servants towards the public left
much to he desired. It was
stated that they Aadopt an atti-
tude of aloof superiority, appear
to pay greater regard to the
mechanical operation of a soul-
less machine than to promoting
the welfare of the people and
look upon themselves rather as
masters than as servants of the
people.”

That was two years before indend-
dence wag achieved. My gquestion to
the Ministry is, what steps have we
taken, after such pertinent remarks
made about the administration, with-
in these ten years to see that the
administration is toned up, is brought
nearer to the people, and to imple-
ment the new policy that the Gov-
ernment has taken into its hands, the
policy of planned economy and our
development towards a  socialist
society. Any administration which is
set up serves a particular objective.
The British Government when it was
here, had as its objective the collec-
t¥h of land revenue or revenue im
general and keeping law and order
intact. These were the two major
factors of administration go far as the
British Government was in existence.
Independence came, &and then we
began our grand economy eight years
ago. Three years back, we declared
that our objective was the socialist
pattern of society. Yet, we are
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continuing on the same super-struc-
ture which had been built by the
British imperialism. Therefore it is
that we are finding ourselves in the
most difficult situation today.

If there is any change that has
taken place at all in our administra-
tion, it is this. Here is a small com-
ment made by Sir John Thorne, once
a very distinguished member of the
ICS. When he joined the Govern-
ment of India in 1935, he says that in
his department there were only six
_ persons down to the Under Secretary
including one Member of Council. He
eays that when he visited India in
1956, the staff in that department was
“one Minister, one Deputy Minister,
one Secretary, one Additional Secre-
tary, four Joint Secretaries, fourteen
Deputy Secretaries and twenty-three
Under Secretaries’”. Add to all this,
he remarks:

“Now everyone down to Deputy
Secretaries (inclusive) has at
least one Private Secretary or
Personal Assistant,  sitting in
ante-rooms and protecting their
masters from interruption by
telephone or otherwise”.

That is the fundamental change, 1
am afraid, we have made in our

administrative set-up after we be- -

came independent. Therefore it is
that even to this day, our administra-
tive machine is as soulless, perhaps
eight times more soulless than it was
ten years ago. The result of this,
nobody knows as to where things can
be got done, It is s0 from the village
peasant up to the Members of Par-
liament. There is no doubt about it.
Even if Members of Parliament want
certain things, they have to  wait
until the department gets it done. Of
course, because he iz a Member of
Parliament he might come to know
about a thing within three hourg or
in some cases within three or four
days, but non outside can get any-
thing,

' of [ ”xi
Country’s Administration :

Shri Narastmhan: So they are very
impartial, and soul-less in that sense.

Shri Nagi Reddy: The position has
been described long, long ago, by
one of the great novelists in the
world realistically, in his novel,
Little Dorrit. That novel is by
Charles Dickens. In that novel, one
of the characters goes t0 &  very
important member of the admistra-
tion, Mr. Barnacle, of whom it Iis
said:

“This touch and go young
Barnacle had “got up” the
Department in a private secre-
taryship, that he might be ready
for any little bit of fat thdt came
to hand; and he fully understood
the Department to be a politico-
diplomatic hocus pocus piece of
machinery for the assistance of
the nobs in keeping off the
snobs”.

That was a most pertinent remark
about the type of administration that
was existing at that time in Britain
which, probably very  successfully,
we have copied here jn our country
today. Mr. Barnacle goes on to point
out what is to be done if anything
has got to be done. He says:

“When the business is regu-
larly before that Department,
whatever it is....then you can
watch it from time to time
through that Department When
it comes regularly before this
department, then you must watch
it from time to time through
this Department. We shall have
to refer it right and left; and
when we refer it anywhere, then
you will have to look it up....”

I do not want to read the whole of
it . But it is very interesting and I
wish the hon, Minister takes a little
time off from his very prosaic duty
of administration and go through this
novel. Then he will understand
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what the Government departments
are .doing, and how they were work-
ing in Britain at that time,

Therefore, what is the result? The
result has been very  pertinently
remarked by the panel of the Plan-
ning Commission which, 1 think, in
1956, has said as follows:

“Even the most carefully con-
sidered law will however fail to
achieve its objcct unless it is
supported by firm and thorough
going administrative action. Pro-
blems relating to administrative
organisation should therefore
receive immediate attention”,

Why did they say that? They said
so after reviewing the major legsla-
tions that have been passed in the
country in relation to land, as for
example, the tenancy reform laws
and the zamindari abolition laws.
What was the result of these laws?
Did the people get even the little
benefit that was expected out of
those laws? No. Why did the panel
say that? They went into it very
closely and came out with the most
apt definition saying that the admini-
stration unfortunately was tilted to
wards the landlords. Let me read out
the relevant portions so that the
point may be made very clear. They
said that “the attitude of the revenue
officers may at times be unconscious-
ly against him”, Against whom?
Against the tenant, They further
say:

“In the case of conflicting
evidence, there is a greater ten-
dency to believe the landlord than
the tenant, the presumption
being that a poor man is more
likely to speak untruth with a
view to obtain some land than
the rich landlord who  having
already enough land, may not be
under immediate pressure to do
80",

This is what exactly I would like the
Minister to realise, This tendency
should be gtopped, Unless we are
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able to stop this tendency in the out-
Jook of the administrative personnel,
or, to put it bluntly, even in the out-
look of the ministry that is ruling
the country, whatever laws we may
pass, whatever enactments we might
get through day in and day out, I am
sure that even one-tenth of the bene-
fits that the peasant or the common
man of the country should receive
will not be received by him. It is
with this idea in mind that I  want
a commission to be appointed to go
into the whole question as to what
our objective is, how our objective
can be implemented, what type of
adminisirative machinery is neces-
sary to implement this objective and
how from top to bottom we will be
able to keep the people in constant
contact with the administration, so that
there will be closer co-operation bet-
ween the people on the one hand and
the administration on the other.

We have not even tried to change
the patwari system and the duties of
the patwari in our country. I myself
come from a family of patwaris, and
I know the mischief of the patwari,
what mischief he can do. Our whole
administration stands on that gsingle
pedestal of the patwari, in the vill-
age. The village is our backbone;
the village is our foundation-stone.
You have panchayats. In Andhra we
are going to have an extension
of the panchayat system up-
to Zila Parishad. Yet, these
panchayats do not have that most
important administrative duty of
keeping the revenue records or con-
tinuing to keep the revenue records.
It is the patwari who is most impor-
tant,"and no tenant, no agricultural
labourer has ever got any justice
done. The Congress agrarian reform
movement gave the same slogan. The
panel of the Planning Commission
has given us the same slogan. Yet,
with all this experience, we have-
not found it necessary to change the:
administrative pattern of society. I
wish that a Commission iz appointed!
to go into this matter; ’
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I am thankful to 8hri D. C. Sharma
the experienced professor in  this
House, for having brought this reso-
lution, and I am sure Governmant
will aceept it and try to see
‘the reality as it is, through the Com-
mission which sheuld be appointed.
1 also plead that the recommenda-
tions of the Commission should be
implemented.
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Shri Aurobindo Ghoshal (Uluberia);
Mr. Chairman, this motion covers =a
very wide field and touches the funda-
mental principle of administrative
policy. The administrative set up is
generally dependent on the character
of a Government and the ultimate pur-
pose which they want to achieve.
This idea of reorganisation of the
administration is agitating the minds
of us all.

The British had a quite well-knit
administration which was quite fitting
with their policy. The real purpose
or policy was to rule us, not for our
interest, but for exploitation for en-
riching their nation at our cost. Natu-
rally, the framework of their admini-
stration was laid down to suit their
purpose. This framework alone cannot
move unless the living part of the
machinery which will work within the
framework of that machinery is suit-
ably made to fit with that framework.
So, a set of persons with diehard atti-
tude with some I.C.S. heads on those
departments were fixed within that
framework in a well-knit bureacuratic
manner for their bureaucratic pur-
poses. Their administration went on
quite well on that line.

Now, about a decade ago, when the
Britishers transferred their political
power, the administrative framework
was also inherited by us, We inherit-
ed the whole system even without a
jolt. At that time, with the transfer
of power, a change in the administra-
tive set up was neither necessary nor
possible. So, we got political power
by transfer, not by forcible oecupa-
tion. Of course, we had to pay a huge
price for the last 100 years to attain
our Independence. But, the



was quite peacaful, peaceful in the
sense that it was on understanding
with the transferor.

Atter our Independence, the whole
approach of the Government has
changed. It has become national,
democratic and in some respects, pro-
gressive too. Our Constitution guaran-
teed democracy and its goal has been
declared as socialism. In pursuance
of the same, the Government quite
naturally wanted to bring reforms in
our society and also in our national
life. It has been trying to abolish
feudalism and to industrialise the
country through the Plans. Ruge
developmental projects and program-
mes have been initiated in order to
raise the standard of living of the peo.
ple. The public sector is gradusally
being widened. People are becoming
gradually conscious of their funda-
mental rights and are becoming asser-
tive. But, the old machinery cannot
be responsive due to their inherent
narrow and un-accommodative atti-
tude and method of work. Naturally
the clash is inevitable. So, the frame.
work is neither wide and pliable
enough to welcome the socialist ap-
proach, nor is the machinery which
will work out the new objectives fit
to implement the same properly.

So, in our experience we find that
lofty plans, big projects and grandilo-
quent schemes are being floundered on
the rock of this bureaucracyv. Though
speed is the essence of our present
developmental progress, still too much
officialdom and red-tapism have gtood
in our way. Not only that. This
burcaucracy which was being pre-
viously controlled by thce autocratic
top, have got a long rope under the
so-called liberalism of fthe  present
Government. Too much dilatoriness
and negligence have created a hope-
less condition in the sphere of admi-
nistration. Favouristism, corruption
and nepotism have now corroded the
ateel frame of the British administra-
tion. A callous attitude and colossal
wastage are found everywhere, and
the Government is losing the confi-
dence of the people as days are pas-
sing by.

- Samehow this rot has got to be
stopped. Two important reports have
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so far been made, one by Shri Gorwala
and another by Mr. Appleby, but I
agree with the opinion of Shri Mathur
that these two reports are inadequate’
and cursory. Both of them have ana-
lysed the problems, but they have not
been able to lay down robust prin-
ciples for future administration.

The present Government has lost its
link with the people and hag been seg-
regated from them. The authorities
of the present Government are work-~
ing from an emerald tower, far, far
away from the din and bustle of the
madding crowd. This smoke-screen
which the bureaucracy has been able
to create between the Government and
the common people should be removed.
In order to do that, a committee is
necessary to go into the details and te
suggest the reorganisation of the coun-
try’s administration which will be
helpful in achieving the goal of a
socialist State.

1 would like to refer to another
point which has become very promi-
nent and troublesome also, viz., the
relation of the Centre with the States.
We find that every year in the Budget
huge amounts are being granted to the
States for developmental projects, but
they are not used; they lapse and are
surrendered. Whenever we raigse any
question about such matters we are
told that it is within the jurisdiction
of the State, that the Centre hag got
no control over it. This should also
be considered by this committee, to
see that the grants which are being
made to the States for development
projects, for the total development of
the country, are regularly and pro-
perly spent.

Public undertakings are now con-
trolled by separate statutory bodies
%hich are also beyond the scope of
Parliament, because whenever a ques-
tion is put whenever anything comes
to light, we are told that this is not
within our scope. Naturally, all these
problems and many others are there.
To make the administrative machinery
coherent and organised, an enquiry is
necessary and for that reason this
commission is also required.

With these words, I support thix
motion,
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Belore the hon. Member spesks, I
wonldd like to know the desire of the
Jouse. Some Members were very
agitated and they wanted that the
tiese should be extended. Is it the
opinion of the Mouse that I use my
discretion to extend the time by an
hour? Are the Members prepared to
sit for another hour?

Some Hon. Members: Yes.

Mr. Chairman: Of course, they can
move a motion if it is beyond one
hour.

There are only three or four speak-
ers, and if we sit for one hour I-think
we can finish it and everybody can be
given a chance.

Shri A. C. Guha (Barasat): What is
the time allotted?

Mr. Chairman: I have requested
that each hon. Member may take ten
minutes. One hon, Member has taken
twenty minutes, and naturally, the
subject being a very exhaustive one,
he has not been able to finish; and ob-
viously, he has not been anxious to
remain in the House after that.

Shri A. C. Guha I shall try to be as
brief as possible.

It is a very important subject that
Shri D. C. Sharma has brought before
this House for discussion and I am
thankful to him, and I think the whole

. House should be thankful to him for
bringing up this resolution before this
House—although, actually, T do not
like the idea of having another com-
mission because a commission would
mean the shelving of the whole matter
for another four or five years more.
We know the fate of so many com-
missions in the past; their reports have
been published, but hardly any action
has been taken or if any is taken, it
is in slow partial doses with the result
that the real purpose of appointing
those commissions has more or less
been neutralised. This is a subject in
which Government should act expedi-
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tiously snd I think ey hive got
enough guides alteady in the many re-
ports on this subjeet,

It is rather strange that after the
attainment of independence, Govern-
ment have not thought fit to appoint
any enquiry commission or committee
to look into the question of reorgani-
sation of the administration. The
British gave us an administration that
was intended for the law and order
purpose. Although the whole charac.
ter of the State has changed since
then, yet the administration has re-
mained the same in form, in outlook
and in everything else.

Only recently, when I was touring
one of the flood-affected areas of
Bengal, T happened to come into con-
tact with a district magistrate. Me
openly told me that with this machi-
nery, one could not expect to have a
welfare State. He said that it was
within his discretion to spend even
crores of rupees by way of gratuitous
relief, but he did not have the autho-
rity to spend even Rs, 200 or Rs. 300
for any item of permanent utility to
the public. On the one hand, Govern-
ment have devolved enormous powers
on the services for distribution of
money and for distribution of patron-
ages; thereby, the authority of the
officers before the public hag increased;
their prestige and power have in-
creased. But on the other hand, there
are so many rules and formalities
which are in vogue still, these were
in vogue during the British days, there
are so many rules, formalities, stand-
ing orders and other things in vogue
still, which curb the initiative of the
officers for doing any permanent good
or to undertake anv development
schemes beneficial to the public. That
is why I think the whole administra-
tive set-up must be re-examined and
reoriented on the basis of a welfare
State. It is no longer a law and order

. State now, but a Welfare State. So,

the services also should be so shaped
physically and mentally, that the real
purpose of the administration can be
served.

We have a federal system of gov-
ernment in our country. The authori-
ties between the States and the Centre
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hgve not been clearly defined. The
different Siates are endowed with
autonamows pawers, but they have not
got the revenue with them to under-
ke any development work. Revenue
in mostly in the hands of the Centre,
and so, they have to depend on the
Centre either as grantsor asloans for
their developmental works. It is quite
natural and it 1s psychologically also
true, that in respect of money received
from other sources, they become some-
what lenient and loose while spend-
ing that money. That has been the
case in regard to the expenditure of
the money received by the different
States from the Centre also. It depends
upon the lobbying capaeity of the
different State Governments how much
money a State will get from the
Centre. Tt leads to administrative
laxities. It has often been heard that
a particular officer is retained in a
State because he has got some influ-
ence here with some Secretaries and
other important persons; so he can get
more money from the Centre for that
State. So that officer has to be re-
tained and his services extended year
after year, even though he has reached
the age of superannuation.

This is a bad sort of thing. I think
the revenue position between the
States and the Centre should also be
revised so that the States can sgtand
on their feet for their finance. o4
any help is to be received from the
Centre, that should not be for a very
minor work, but only for any major
development work.

As regards the money received by
the State from the Centre for parti-
cular schemes, the Centre has no
authority to look into the expenditure
of that money after it is given. Every
State is so very alert and keen on the
maintenance of its prestige that it
won’t allow the Centre to interfere
by enquiring how it has spent the
money. That makes the position still
worse.

Then I think crores of rupees have
been spent even from the time before
the sattainment of independence on
graw-more-food and many other
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schemes with the States collaborating.
It would be worthwhile for Govern-
ment to hold an inquiry as to how
many of these schemes are still being
continued and maintained by State
Governments, Certain amounts might
have been spent and certain schemes
put into operation. But as soom as
the Central Government aid is with-
drawn, those schemes have also gone
out of operation and have ceased ren-
dering any service to the public. I
am afraid that this may happen to the
whole community development
scheme also. In the post-intensive
period, most of the development works
in the Community Development areas
are being neglected and are not kept
in operation. Thig refers particularly
to some of the social service schemes.
They have not been working after the
Central Government aid was with-
drawn at the end of the intensive
period. All these things require a
certain reconsideration and revision eof
the entire scheme, This is also an im-
portant factor in the administration.

In April this year, during the budget
discussions, in this House and outside
there was a lot of talk about the multi-
plication of offices and officers and
infructuous expenditure. A number of
offices, autonomous bodies, subordinate
offices and a lot of other offices are
being created, big buildings are being
set up. I think most of the money that
has been received through the taxation
proposals during the Second Plan has
been spent on non-development ex-
penditure, a fact which has been ad-
mitted even in the Government state-
ment circulated to us along with the
budget papers. This means a lack of
proper outlook in the administration.
This is also an aspect of the admini-
stmption. 1f a particular sum is to be
spent on a particular scheme, we have
to see whether the full value for the-
money is received.

Recently, I received a eopy of the
report of a Corporation. Its total sub-
scribed capital is Rs. 10 lakhs. The
entire subscribed capital is from the
Government. In one yesr's working,
it has lost only Rs, 3,82,000 odd!
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Onily?

Shri A. C. Guha: That means one-
4third of the total capital lost in one
year’s operation. And the Corporation
is supposed to be a commercial body;
it ig not set up just for development
or other probing purposes, So a com-
mercial body has to be run on com-
mercial lines. Out of Rs. 10 lakhs,
one-third, about Rs. 3,33,000, has been
lost in one year and Government have
been - good enough to reimburse it
practically with the entire amount.
The Central Government have reim.
imbursed about Rs. 3,22,000, for en~
abling it to incur fresh losses during
the noxt vear. Why should so many
Corporations he created? These are
things that require to be looked into.

We are having a democratic set-up.
‘We are proud of it, It has also to be
examined whether we are having &
democratic set-up or a bureaucratic
set-up. Recently, about 2 years ago,
a report was published. An eminent
Member of. this House was the Chair-
man of the committee., Tt recom-
mended democratic decentralisation to
start from the bottom. If democratic
decentralisation were to start at the
bottom and at the top we tighten up
bureaucratic centralisation, in a few
years’ time we shall have a clash bet-
ween the two sectors. If we start with
decentralisation at the bottom, in the
Centre also there should be _ some
decentralisation of authority and not
bureaucratic centralisation of autho-
rity as it is happening today.

You have rung the bell. So, lastly
1 should say the administration today
Thas lost its reputation and its prestige
before the public and it is gradually
losing public confidence. 1t is no use
for the Minister defending the admini-
stration in the House. We may take
4t from the Minister that the admini-
stration is quite all right. 1 may also
say that all that is being talked about
in public about the administration is
not wholly correct. But still in a de-
mocracy, it is public opinion which
cotmts and should carry some weight
with Government. If Government
‘have ‘any eyes to see and any ears to

ministration today is not enjoying tha
same prestige and confidence for in-
tegrity and efficiency and for expedi-
tious discharge of duty as it had be.
fore. That iz the most important thing.
For all these things there should be
a proper reorientation of the whole
administrative set-up on the basis of
a Welfare State.

I am not sure whether a commission
of the type suggested by Shri D C.
Sharma will be quite necessary for
that. Government have already got so
many reports. They must have their
own idems also. They can start tak-
ing some action even if a Commission
is set up. They can start taking some
action immediately. There should be
no delay in this matter. Otherwise, ag
my hon. friend Shri Mathur has said
the whole democratic get-up would be
in gdanger.

We have got the Appleby Report;
we have got other reporig also and we
have got the O. & M, Division and the
Vigilance Organisation and all those
things. They have not been able te
remove the anachronism and anomalies
in the administration as they exist to-
day. So, I would suggest that a pro-
per review should be made and Gov-
ernment should take appropriate and
immediate steps to set the administra-
tion on a proper footing so that the
objects of the Welfare State could be
really fulfilled. The nation expects
that for every pie of the money it is
paying there should be sufficient re-
turn,—the officials paid from revenue,
should be welfare service-minded.
There should be that feeling that the
ideal of a Welfare State is being
realised but that is not the feeling
in the country at present.

Shri Goray: Madam, the subject we
are discussing today is very vital, im
my opiinion. It is as vital as the
defence of the country. But T do not
say we should be peasimistic in our
approach. Had I been pesstmistic I
would have said like my friend, Shri
Mahanty, that not a blade of grass is
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iikely to grow under this accursed
Government I do. not want to be over-

either because, if I may be
allowed to anticipate the Minister,
moyt probably in his reply he would
-say that everything is best in the best
of all possible worlds. 1 do not want
to take either of these two views.
‘What has happened is that during the
last decade we have been trying to
move from the concept of the law and
order State to the concept of the wel-
fare State. Because we want to face
this new challenge, we are cominjg
acrosg all these difficulties.

In the first chapter of Raghuvamsa,
:he ideal kingdom was described as
brie where the king was sald to be;

srori Ty TAmgEROmRfT )

¥ fqar foa<eq 1 dae oo goa: 1
3 do not know whether the Raghus
lived up to that standard but that is
the objective that we have set for our-
‘selves. If we want to reach that ob-
4ective, we shall have to overhaul the
whole system. I do not want to be
pessimistic because I think this prob-
lem is not peculiar to India. In al-
‘most all the countries which are try-
ing to build up a particular standard
4n the shortest period of time, these
difficulties have been experienced.
‘When the late Roosevelt launched his
New Deal in America, he had to face
some difficulties; how to create an ap-
paratus which would be able to ensure
quick and just results and to root out
corruption, poverty and unemploy-
ment from the land. If we look to
other totalitarian countries like Rus-
sia or China, we find that they have to
pass through these difficult periods.
What do the purges of the thirties sug-
gest? Thousands of scientists and
experts were mowed down because the
plang they made went away and some
ecapegoat had to be found. They
igot hold of people in charge of these
difficult projects and because they
pould not come up to the standard
they were eliminated. Here in India
tHé position becomes all the ‘more difft-
¢ult because we want to be a welfare
Sthte ih the guickest possible time. At

290(A1) LSD—8,
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the same time we wart to keep intact
the framework of democracy. Thm
ATe the limitations that we

accepted for ourselyes Wxthm %ﬁ
limitations we have to function. t
is, I suppose, one of the challenges

which we gshall have to meet,

A Commission has been asked for
in this Resolution. I do not think i
will be able to achieve a miracle be-
cause there have been reports right
from the Gopalaswamy Ayyangar Ra-

‘port to the recent report of the Kerala

Government. In every report they
have tried to analyse the malady and
suggested a way out. Let a Commis-
sion be appointed but it is not goixg
to discover something which is alto~
gether unknown., We know there is a
lot of corruption, inefliclency and ne-
potism. We know there are such, de-
lays. I can quote an instance or two.

Last yedr on the 1Ist of May, near
Ahmednagar, a tank belonging to the
Defence Forces over-ran and killed &
man who was an employee of the local
body. Since that day, Ist May 1658,
his widow has been writing to the
Defence Ministry. When she came to
me only a month back, she produced
before me about fifty receipts of regis-
tered letters and nothing was done.
She was being told that the case is
under consideration. When 1 took it
up, perhaps it wag because T was there,
a Member of Parliament, they sald:
“All right, let the widow be given
Rs. 900 and the whole claim settled”.
This is how thing goes on. A postal
employee had made certain mistakes
eleven years back. No action was
taken, He thought that his defence
was accepted. After eleven years they
have said that because he committed
sgme mistake he is to be punished.
The supervisors who supervieed the
work at that time have retired and no
punishment has been meted out to
them. This is what happens. I do not
want to flog the dead horse but it Is
there,

T would go a st 4 fak,
atter all, who are these functionaries?
fThey come om the people. T @ie
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people as a whole are not above sus-
picion, the officers who are recruited
from the people also will be not above
suspicion. What I am saying is, when
we are blaming the bureaucracy, we
are blaming ourselves; that is the way
I look at it. I have my friends who
have just passed their IAS and other
examinations, As soon as they enter
the cadre I find deterioration starts.
What happenes? Young people who
want to be patriotic, who want to build
up their country, who think the
challenge should Ybe accepted—
they are engineers, scientists, pro-
fesgors, administrators—as soon ag they
are recruited we see that they gradu-
ally begin to lose their enthusiasm.
Why? 1t is because they find that the
whole atmosphere of the country is
like that. It is not the bureaucracy
which is to blame, it is not the Parlia-
ment which is to blame, it is not the
Ministers who are to blame, but it is
the whole society which has created
a particular type of atmosphere.

Therefore, I would say, after the
commission is appointed let it go into
the total problem, make an overall
study of the whole milieu in which
we are working and then let us try to
find out where we should begin. Of
course, I have noted, as they say that
the fish begins to rot from the head,
there is something wrong with the
heads of the Government. There is
no doubt about it and so many people
have tried to highlight th's factor.
Only today it was mentioned in the
House that the Punjab Government
has interfered somewhere. Though,
of course, the Home Minister said,
he is looking into it, everybody knows
that there is something rotten in the
State of Denmark and that something
must be weeded out but we do not
make the necessary effort.

Then, I would say, when we .are
thinking of the expanding public
sector let us try to understand bow
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fast we are trying to expand. In the
First Five Year Plan the publie
sector and the private sector were on
a par, 50 per cent of the investment
was in the public sector and 50 per
cent in the private sector. In the
Second Five Year Plan 61 per cent
of the investment was in the public
sector and the remaining in the private
sector. In the Thirda Plan most pro-
bably from 61 per cent we may move
up to 65 or 75 per cent, because the
Prime Minister has said that in view
of the danger that is threatening our
country the first thing must be heavy
industries. If these heavy industries
are going to be given the top
priority, the investment in the public
sector will go up. .

The task we are faced with is,
where do we find the people who will
give or furnish the necessary func-
tional leadership to the public sector
which is growing at such a hectic
pace. I think that if we really want
to furnish the country with functional
leadership then we will have to see
to it that the young people who
graduate or who pass the competitive
examinations will have to be cared
for and we will have to be: more
attentive in order to create the neces-
sary morale in them. We should also
see 10 it that they do not develop into
a bureaucratic caste but that they
remained linked up with the people,
What I feel is the most essential thing,
at this time to do, is to see that they
do not lose contact with the grass-
roots.

Shbri Ajit Singh Sarhadi (Ludhiana):
Mr. Chairman, there is a con-
sensus of opinion in the country
that the administrative set-up not
only needs gearing up to meet the
changed conditions but also needs a
change to meet the changed objec-
tives. It must also be admitted that
we have not been able to achieve
much during the last ten years to
further our object.ves to obtain a
welfare State, at least not to the
extent that we hoped for. Of course,
we started with high hopes and higher
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ambitions. Yet, the assessment of the
Jast ten years is not as much as we
expected in any walk of the adminis-
trative setf-up.

If we take the public services which
have come up for much criticism in
this House, we must admit that the
criterion for the |utility of these
services is not what we hoped for.
Have the services endeared them-
selves to the man in the street or the
man behind the plough? Have the
services endeared themselves to the
people in anyway after these ten to
12 years and can they be called the
people’s serv.ces? Is not the Deputy
Commissioner in the district still
looked upon with fear and awe? Is
not the magistracy of a district still
looked upon as some one unapproach-
able? If that is so, then we must
concede that we have not been able
to achieve even a part of the objective
of a welfare State.

Let us see the judicial system.
Everybody has got the highest regard
for the judiciary, for its integrity and
honesty at all levels, certainly. But
how topheavy is the judicial set-up?
That must also be considered. The
accumulation of work is one of the
points certainly, but that is not all.
The accumulation of work and arrears
of cases are not due to the fault of
the jud.ciary as such, but due to the
duties which the Constitution has laid
on the judges to decide upon and
carry out. The high courts and the
Supreme Court have been g.ven the
power of superintendence over all
breacheg of the Constitution and
breaches of the law. But the disease
lies elsewhere. The judicial system
which we have inherited was set up
with a set objective, and with the
changed conditions and changed
objectives, it should also have been
changed. That is to say, there should
have been decentralisation in order to
lessen the arrears of work and to
entrust the people themselves to
decide certain matters of dispute
relating to offences relating to person
or property.

Country’s Administration

Similarly, let us turn to the police
force. It is equally looked upon with
suspic.on. I believe it iz looked upon
with greater suspicion now than it
was being looked upon previously. It
has been said in this House that this
applies to Punjab. I am afraid it
applies equally to all the States.
What I would submit respectfully to
the House is- that whatever be the
administration that is functioning, it
is looked upon with suspicion and not
endearment.

We have embarked upon a socialist
pattern of society. That is very good.
But are we not creating another
bureaucracy even in the publ'c sector
which will certainly be enlarged in
timeg to come?

Therefore, my respectful submission
to the House is that the administra-
tive set-up certa:nly needs a change.
How can that change be brought
about? Of course, one suggestion
which has been made and which I
welcome is the appointment of a
high-powered committee, which is
postulated in this resolution, which
should be able to look into it and
suggest how the administrative set-up
can be changed to achieve the objec-
tive of a welfare State.

The only way in which the adminis-
trative set-up can be changed to fit
in with the changed conditions and
changed objectives is absolute decen-
tralisation in all aspects of adminis~
tration—judicial, social, economical
and I would say even political. We
have got a nucleus of community
development blocks from which we
can start. If we want to build a
welfare State for the benefit of the
man in the street or the man behind
thg’ plough, we must see that he also
participates in those activities which
are for his welfare.

Let us look at the laws. Al the
laws we inherited from the British
masters were for a certan objective
and not for utilitarian type or social
welfare. For changing the adminig-
trative set-up, the community deve-~
lopment blocks are the foundation on
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which the edifice of a weifare State
can be built. In those community
blocks, you can have people’s courts
snd panchayat courts, which should
decide all minor disputes not only
with regard to property, but also with
regard to minor offences. There is no
reason why the panchayats should
not be empowered with powers to
dec.de disputes. Also, our ambitions
and aspirations should be that each
community development block should
perform all those functions which
pertain to and which go to the extent
of creating self-sufficiency in the
matter of administration of justice
and their econom'c needs. I would
say that the functions of the com-
munity development blocks and the
people living therein should be like
those of the Greek city States, which
at one time were really democratic
institutions, in the r.ght sense of the
term, when peoples themselves parti-
cipated in all the activities.

So, I submit for the consideration
of the House, particularly the Home
Min ster, that they must look into
this problem from a human and demo-
cratic point of view and should not
stand on any prestige. If it is correct
that the present administrative set-up
does not fit in with the changed con-
ditions, if the present assessment is
that for the last ten years, we have
not been able to endear the adminis-
tration to the man in the street or the
man behind the plough in the village,
I submit it is very necessary that that
change should be made. When we
have got a certain basis on which we
can start, why should we not do it
earlier? The earlier we do it, the
better. Therefore I am sure the reso-
lution is of such a nature that the hon.
Home Minister would not find any
difficulty in accepting it.

Shrimati @a Palchoudhuri (Naba-
dwip): I am very happy to support
this Resolution, because I had actually
brought a resolution practically
identical with this in the last session
but Shri D. C. Sharma had more luck
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in the Ballot than T had. However, 1
certainly commend this resotution.

F.rst I would like to quote a few
words of the Prime Minister in the
Lok Sabha where he said:

“My earnest degire has been
that we should 3peak less in
world assemblies and confine our
activities to our own internal
affairs.”

Really, the time has come when that
should be done.

When we look at "this question,
when we look at this Resolution, I
am entirely of the opinion, as express-
ed by my friend Shri Mathur, that
it behoves on us to have such a com-
mission as this, because in.the shadow
of the Thirdq Five Year Plan unless
we have this assessment, we cannot
do just'ce to the next Five Year Plan.
And the tax-payer has every right to
see that some assessment has been
made that the money that he pays in
taxes is fully utilised. Because, it is
not money alone that is wasted; there
is wastage of effort and wastage of
time which, if translated into terms
of money, would mean crores of
rupees. In India today we spend
Rs. 190 crores in salaries alone, out of
a revenue of Rs. 725 crores. This
may not be the exact figure for every
year, but this is more or less. the
average that we spend. That is a
very high figure and so we must look
into it.

16.75 hrs.
[MR. SrEAKER in the Chair)

I have nothing against the adminis-
trative services. It has become &
fashion to call them a bureaucratic set-
up, and we have got the red-tapism
for a number of years. I should say
in the first place that the set-up i
there to do a certain work. Let that
work be done efficiently. Tt is not a
question of a person here, or a persof
there, or the Secretary, or the Undet
Secretary that is responsible, Tt i
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the procedure and the rules and
everything surrounding them  that
need to be looked into. Ag far as
red-tapism goes, it is there for a
long
notes, files travel from place to place
and it results in red-tapism. Inci-
dentally, Government has changed the
red tape to white tape now. But it
has not made any difference in the
time taken for taking decision. It is
the same as it was before when the
red tape was there.

Now clerks are employed, hundreds
and thousands of them. When letters
are received, one man opens it;
another clerk registers the letter; a
third clerk files the letter. It is a
long process, and if we want to find

out anything, naturally we have to
turn round, asking many people, and
it has become impossible to find out
anything from the morass of so many
people. As a woman I certainly feel
the worth of the proverb, “too many
cooks spoi] the broth”. In the same
way, too many people in an office, 1
think, spoil the efficiency of service.

We have had the reports of Appleby
and Gorwala. Of course, those reports
are piece-meal. It is a report of this
kind which we need, which will go
into the whole subject, and not really

_ criticise anything but try to find out

ways and means how the money of
the country can be saved, and if
saving can be achieved how it can be
used for development purposes.
Because, I think the first thing to be
done is to have a contented adminis-
trative service, and that I th'nk must
be achieved by whatever means we
have in our power. And contentment
wil] come if the person has full scope
for work, he has security of service
- and his work is appreciated.

Even the Gorwala report says that:

“Officers are unwilling to take
responsibility because they feel
that they  are not likely to get
support if things go wrong.
Because of this feeling the inclina-

~ tion is to shirk work. If it is
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the desire that more work should
be done by the Ilower Ilevel
officers, they should be made to
feel that their superiors trust
them and are prepared to leave
the initiative to them.”

That, I think, is
efficiency. They must be trusted;
they must be secure. We must look
after the rules and procedures so that
they can be simplified and they do not
take so long to implement them. Look
at the co-operatives. Almost the
main hurdle in the organisation of
co-operatives is the Rules. We have
not yet done anything to s:mplify the
rules and the co-operatives do not get
on. I could multiply instances. There
is not much time. I do not want to
burden the House with too many
figures. Here, in India, we spend on
collection 10 per cent of the taxes
that we realise. This is a very high
figure for any civilised country. I do
not think it is so anywhere else.

the keynote of

17 hrs.

Secondly, I would also put this to
you. We have this Audit. In Japan,
there is the Auditor General and he
is supported by eight experts. They
not only do financial audit, but they
also do efficiency audit. I think we
should evolve some sort of a system
like that. I think, if a Commission
like this is set up and it goes into
the question thoroughly, large sav-
ings can be made. The External
Affairs Ministry which is the most
live Ministry as far as I can see, has
really made substantial savings by
having a probe into the various
Embassies. The High Commission in
London has made a lot of savings. I
think all the Ministries could do this
and the whole set up can be looked
into. There was the Hoover Com-
mission in the U.S.A. The TUnited
States is a richer country than us.
What was the result of this Commis-
sion? It had people, teams of experts,
going into each department to find
out ways and means of how to create
more efficiency, how to get more value
out of the money of the tax-payer.
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What did they find? As a result of
the Commission’s recommendations, a
saving of 3 billion dollars was effect-
ed. On paper alone, there was a
saving of 288 million dollars: I will
say this about our Constitution; 1
noticed it from the time when it was
drafted. OQurs is the longest and the
most extensive Constitution in any
country in the world. It comprises
300 pages, The U.S. Constitution
comprises 10 pages. I have no quarrel
with that. Let us have a well written
extensive Constitution that deals with
every aspect of welfarc as we want it
to be done. Because, in these ten
years, the whole concept of the State,
as it is supposed to be, has undergone
a change. Since 1947, there are four
th:ngs that we have achieved. We
have ach eved Independence. We have
declared ourselves a Republic, We
have a Plan and lastly, we have
declared ourselves {0 be going for-
ward for a Socialistic Welfare State.
If we have to achieve this, the whole
set up has to be looked into. There
should be a contented administrative
service, whose gr.evances, whose
wants or difficulties are enumerated
and taken care of.

The Pay Commission has come in.
Their recommendations must be
adopted and implemented as soon as
possible. I think we could really take
a Chinese say.ng which is very good
although we may be allergic to many
Chinese things at the moment. There
is a Chinese saying that if you are
planning for a year, plant grain, if
you are planning for ten years, plant
trees and if you are planning for 100
years, plant men. I should say, plant
men in the right places. Keep your
administrative service in the right
’lace. Nourish them with confidence.
See that their jobs are secure. When
the time for them to retire comes, the
“ime will be very good and it will
have the rich value of all their
axperience. The whole set up will be
much more organised and much less
wxpensive and really driving towards
~ Weltare State as we wish it to be.

DECEMBER 4, 1958
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I have no criticiam to make of the
Government. I commend this Resolu-
tion. This Commission, I think, would
do infinite good if, before the Third
Plan, within these two years, they
submitted even some sort of a
report. ’

Dr Melkote (Raichur): Mr.
Speaker, I congradulate the Mover of
this Resolution, the hon. Shri D. C.
Sharma for bringing this Resolution
at this juncture. He has done a ser-
vice, because, I feel that it is not
merely that a Commission should be
set up, but comm ssions of this nature
periodically to ecxamine the question
once in ten ycars would do a great
deal of good to the country. 1 also
congratulate Shri Goray for placing
h s views in such a moderate manner,
because he has considered every
aspect of the question without leaning
to one side or the other.

The problem is this. As is said,
we get the type of government we
deserve. With a cross-section of the
population in the civil service, whe-
ther they are good or bad, they
reffect the society at large. There-
fore, if that cross-section is considered
bad, why are we bad, what is the
reason, and what is the feeling of the
common man?

Before independence we had a
police raj, and today our ideal is a
raj of the public, a welfare State.
The people expect the Government to
implement that ideal, and any short-
fall in it would naturally be resented.
But it is not merely the ideal, it is
the working towards that ideal that
is wvery necessary. If there is
improvement, people will recognise it,
but today there is a great deal of
dissatisfaction among the people,
because, when all is said and done, in
a democracy the people, the common
masses, ought to feel gatisfied. The
administration has got to convince the
common man that everything is being
done for him, and make him satisfed.
What is the good of buliding huge
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dams, railway stations ang other
amenities, if the common man who
goes there does not get the benefit
from them to the extent that he
expects. It is there that the common
man is disillusioned and is criticising
the Government,

But that is not all the picture.
There have been encomiums from the
world over with regard to the
methods we have adopted after
independence. The problems that we
have faced during these ten years
have been colossal. There was the
partition, there was the bloodshed
after that, there was the integration
of the different States, and then their
realignment on a linguistic basis,
These and other things have gone on
and during thig period the adminis-
tration al-o has changed considcrably
for the better. The people the world
over admire the way we have gone
on and have given credit to the Indian
nation. If that credit is due, we have
got to give credit to the adminis-
trators also, the civ:l service which
has rendered service and brought this
applause from the world over.

Whereas this is a fact, the other
aspect of the question is this. If the
common man is dissatisfied, to what
extent ought Government to modify
its administration? From that point
of view, public criticisms of this
nature ought to be welcomed, and a
review of the administration periodi-
cally should be welcomed. Then,
people will not merely say these
things; ultimately they will also
come to know that all their criticism
is not justified, many of their sugges-
tions cahnot be implemented even if
they themselves are to administer
these things.

The services have to look at it from
a different angle altogether. They
have got to see that the common
man is satisfied. Today the common
man is not satisfied. Applications
may be received, letters may
be acknowledged, but they are never
followed up. Hundreds and thousands
of applications pour into the rooms of

Country’s Administration
these gervices, and beyond acknow-
ledgment nothing further takes place.
The common man feels terribly dis-
satisfled.

On the one side there is public
criticism which should be welcomed,
on the other hand there is an influen-
tial section which controls the press.
While the common man voices his
views, these people voice altogether
different views in the name of the
common man. So, a balance has to
be struck between these two. There-
fore, while all criticism may not be
incorrect, it is also nccessary for the
Government to look into the correct
aspects of the criticism and rectify
matters to the extent necessary. A
good deal could be spoken with regard
to these administrative aspects, but I
do not want to say anything very
much; I only hope that the Home
Minister would accept the motion and
set up a commission which will look
into the whole affair and recommend
whatever is necessary.

ofy v grewy e (WIER) WA
REEY, § WON WIS FFR Ao
o o srat &1 a2 AT § fr 3R
TF gga aEd [WRATA 89 %
AT A TF AT 30 AT AT g
A wefnfagfer faeew A1 aes
grar 21 98 7 famar § i e
sz e frg s Y wir Y @here
w2 ot i Aispar fawew ¥ &) fewmw
&, I g T F1 Hifm o ooy
Ak wefafrsfa faeew & fewwew
ury & AT HTOT & AN uF § A7 FIRA
Ja et f5 aga ¥ wwAw WAt
V& ar 2, T @Y faeew #Y iy gfvmg
2 @ s B feeditowdy e
Pfafeadt we g7 37 faees w =
®% At g gar @AM fE gar alqa
usfufr for faeew ¥ {fr 3w feaY
¥ wrefy € v wafe oww ¥ fergeara
qr weuy fr 9T A oW feeew
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[sfr T wpour o)
w fefem mRTe ¥ wefe foar &)
IEA N fird oF @ Al
& forg aramarT 4t WYX ST AT AR
qT, THEY W17 u=HY 9% ¥ aTY §
tafig & gwmar g fv daeag w€@T
¥ FW I & fae g o
ALY T4 T §9  oFET A & |

ness was the tendency on the Rart of
officers to make avoxdabe retgrences
t.o authorities outslde and within the
same department, the report said.

“There, unnecessary horizontal and
vertical references were mostly due
to the “intellectual” dishonesty, {.e.,
reluctance on the part of individual

wawy aft fivar s o § T4iE OF
s e w7 fayr srg, A ar
facew ®Y qrOdYT w€ wL, 3T F
wral %1 AR wh qifAgrie F qe
woeY fotd T F G917 99 AT g AT
T sy A 9% 9FA AT GHAT

gt v fehwem ¥ aF @
g wrAq & & fr gw ¥ a3 fehww
iRy, ®roge sk afesw #71
& W g7 S AT L AW I 4T
¥ SYET AT g1 L qF FACE-
o T TF & 3 A ¥ fagF
At WY grew F wwx agw gl @1 AR
wEd g fafawes gga ¥ faFe
®T FAE A T GI ZT AT HY ACAH
o gqr 7 gat Tt & oo (54T w07
Y & & fog agi o wigdT B ey
T & @l gaer € w7 FA F {4g
Fgi @ = ST Aralwgi #F qTET
qgft &1 wF@ 9 faw g & @@
TACfEREY ®7 T FA a7 T4 A
' AT W yg W@ fwar Smaar
& za¥F sar wor 2 FAET ST 9@
¥ Q[ FT &, IR § I F A
QAT FTEAT § | swrAiEe wigw fafwex
fafeeT aTga A Y—e—-eue Ft AF
T &Y fasr qu sty grerar fone
o #Y Y Gt 39 etz ® Wt 7 Q@
w1 fors fegr aqr § wiX Far I
t—
One of the major causes for delays
in the disposaly of Government busi-

officers to take full responsibility.”

#% g9 amg s foax gafag fea
g arfr g " one fagr o a% O
FTAHT T HE HT RFTw & o7 7
g o g § gwdr § wafw Foaifa-
faferdr fierr &Y ST 1 graw & A=<
T I W %5 aC % wmar )
TFI T Y wH A & & 51T § o wnifis-
& & {gars wFaw foar A el
g srar 3 FiwA ag owaw g@lag
& oy o7 wwT & 5 gw "y
¥ oy sfwas & faemw foaaifafa-
fadr fam i SR TFT ) WA
7 quaT g fw g fawew & ww
ST & feered & 7 afmdy fedwew
g A7 AR R FA T g7 ¥ 7y
TET & A A9 & wifeed qIAT
fegqrafatadT &1 OUTERE A &
FAF wv, gfagar a8 =y away &

FAFT wWe F e foa @l
T F T J SHIT AT AV Tg Ag
# (i g fawew aar &Y & oY fead-
YT & &0 §, A6 gy a4, 99w
saT e {® i fFem £ s dav
T & Wik g avaar g i frg ag
¥ 4z goia g wwar g feqaaie
F Al & fag {Fd o =0y 51 9
R, Sar M e g @
At @R e s 8, e oA
firqr @rar & Ok SER A S9E!
AT WA AT S Ay awd {0
mqwmg_&ﬁﬁﬁztm‘.

-t
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% wprey ¥ sarer T @Y Y § Wi oY
4T 37 e 3 Y T § RoEE A
& ¥ Y wrowy S fe oY oFw 39
fg wwrz ¥ A A e } A A
& orfr ¥ fore & ar ATy T Qav
) W@ A @ Wl amm R
B w weq €@ &1 wEk A
¥ el g & 5 ara dix o fegwes
& w=x feadmie ¥ i & fag
weT wifped €W Sgg) oo g
¥y § o fordy # aam wEhEd |, R
% qamw qsfafaeefen fawew w1 <%-
fama oo ¥ AR T AL A%
T aE gAY 0w F IEAy
warg A Iy § W it 1w 3|9
W F feg sa § gaEen adn
7 g7 & fie wAl % 28 @) o §
W FTEY qFE graT ¥y oqH AT
W arq w7 Frer. aeEl g fefgwe
feadade srefaw w5y ot difeww v
§ I A7 @7 & 5 o dle F I
& N 9397 § W} fF s a9
qHT F YT &, I8 STHT aTh IF A
A ¥ qrm & R TEEr qg entasy
weron freerar & 6 @Al FY ST
R g &

wrgft | afzx qar fear wr Ay g
wtnfrefea  fowew aga s gux
gEaT R 1

T wifedt a1 & § wgAr g
§ |/ L ol O pefey §, ww

Country’s Admin.stration

AR 9 IFwrT N gfaw w1 AgEar 8,
g W WA F HRC @A |7 § WK
gamr ey wear ¥ fF 1 w1 wod
T AT T AP I WG qFaqT
¢ AR T W7 3 A qgT Ara™w
gafF M A v g ¥ A X qF
ST e At aga # o =
HIN § FHE A T v w7 O fnqr
qr A IFA T AT —

“There were grave complaints
against the Punjab Police taking
the law into their own hands.”

# sz § e g faeew ww @
& foamitargs frar sme foed fe gfra
T HY AN T A AT ¥

T T ANl #1 AgTeR @y
gC & guwar § 5 gw feew & wfimne
¥ qw e S aga waww @
ki B el e B ol O N
FE FL AT | F THY YE A F
qg A w1 Rt g 5 3w wfawa
* faw zafag & g a fear Ig
fF ag aEmRd T AR foe W
<) afey HF gAET oF T

AR I Y I T qg & T
oF giE waT sy gFR R g
WYX T I T X g o Ty
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[sfrarw oo ]
%Y firdt & s W8 frmaa @), @
gl ¥ IN Ay TR AT §E

77 77 TR § 919 7 F Wieqa
Y qriz F7AT § W1 AR QWA
fir fufeet aga €T A TR
FET 1 W7 TAE) €@ ¥ ST AEd
& o W T AT §F X WA
w397 93 A weR 3w faew w1
QU GET %A, St wg
T 59 aT® ST gy o s q Ay
g &Y & ag maR # 03 wEdl
&) gEra S g faeew ar ag
arg ma e & ®/F angr T 97
7z foew e #fen maqiz & fad ez
EAEA Qﬁmwaﬁﬁﬁﬁm
qF Ty 3 fedhwa w1 a8
tega fwar s

st wxew fag . Herw AR,
oF FEET &

“qqr T a9T AAT

FfEa Y 3T FEA HY AET & 39 F
famme € U qWT Y aTE A agd
@ ag B q@ A §1 W AR
qe ag Tehr &Y oy § B {fw st
&1 e f o § 1w g 9y A
g wmem # wfafafam dar )
ST AT FT T HAT IB A, AT
7g Iq W A qralr § MR WA
graed &Y, O TATE F7 & A IS |
¥fpa arq faegw 98T ) &N A
ey § AR o { o R s
=t et 8, s frgmam & w1
& qTa WOITATT, TEAI R FAATALAL
wr foree AT W § 99T Tgy
Foqy. Y AE AT WEITHIC WY
fawrad o, Afe ey ¥R 98-
ara & fowmd o I o

~ Country’s Adminimqﬁm

Tl AN Y ¥ AT W AE W
forerad &F @t ag i v ¢ fr
Y AR ST FT A fger g, Wy
o & sit sz W daragt s fgear §
T T W TTHTL, TATR W §AATIAY
TGT FATE WY q<h e L 3 w7
vt # & ST A€ R QY ona @
g wtm A w1 gwx F s A
TIIT /T T T WY a7 w7 qEr
A% e wwa 81 AT ag 7w
&) W@ A% W A@ ¥ Ay g
# Afqw 7@ w7 § wEtw w@w
W F7 F FIIT Y gy Y Pl oy
FTH, wyfartar #7 g2y A P 7@
FIX qF 7F R AT F7 7 A TT5g
G T T FwT

A ¥ 7 ¥ fF o oE A AR
#4? agy ¥ gEm fad wd &
# T AargaT g o QY wenE awen
g 97 ax 39 ¥ fag w1¢ yaa sqrg
TET |1 AT, 97 T QAT 15 9y
FE \/YAy IET A7 wifawrd ofka
9T, % a5 & quwarg T 59 wear-
AR Y @A FoaT oy aFar @ Wi T g7
T H THEA § FFA & | A 7
et & fr ga fadedieor 9 are )
g W § Afer aw F o A
a § sarr ¥ surar afe WA g
# oAy A s ¥ fed
WS UF T I8 147 AT I§ F I

. % ferary FAY oft 7 w27 e 43 a7 &Y forer

wima ey awdgay N
Hif o e won avat @ e
YR TE T Y | e
Wgt AT TTAT T T FEATH G, FIAT
B ST Wl #Y € ¥ qarw W,
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ol wY JT TR FT qATH WIRM,
1 ag ¥ FUm) qdon oy g
3 & ard ofrmt 2 § @ ¥exa
wdt & A TSy gt w1 wrE wr
€Y fomen s § ot Ty & yanfew
F w1 WY a®@ § gAR gfwafady
grga sfaea &1 oAt gE gfa-
afaet gren wimer w1 @ Tgt & O
W AwR FE v ow gfa-
Ffrdt arga afamer §1 @ 77 &
gfrafafeat ot ag a2 wrwt o It
waz faar Jren & I ofd w1 oW
M 9z ¥ w7 §F ww afm
T AT ¥ gra ¥ 2 fray o &
FAYaT ag gra & B gfvafafzal sk
FIAA] F A FIF IFA TJAT vEA §
a5 WS, 9T F HATF 9T W FI7
& 21 37 Y s A faerar @
wEgAr Trgn g fw wwegd wonaw 4
5T w0 § N &% ag facwy e
gyt f& srw ot gwrdr wfam afEa
gt A7 @ & OF T 9, BW 99 AT
e 31 Ay fad=wT
# faa ur Wsgsw arw fear
afeT 39 ¥ ave WIS T I @r !
Tt ®& ey ofwst & @ gh
Ao wdw F aR ¥ arrar g1 Fgi
foar af et #t T g 1 9T 3w
& weuw T T Rl ar fefegae
gz agt R ¥y T gq wRHA
g, s w7 W s FtT g ?
ag grTT QT o9T WIEHr S gy
AFT &1 F aeFrd NS A
rafad v w7 e fF ag gy
Atw &, afew garw ag § fv ofesl
F I g wraAy 1 AfeT IT F FI
N fr? oF g wRAr oY
wnfY i § S | # wgAT arEar
g fr fabofiwor Sggmasefradl g
feN@PumamTmdseg @
wrefr WY T 9 early wfaw o g

Country’s Administration

Y fad=drweor &Y AT aver w4 et
s A oI e W
Ty faFEEwT #r 0y wow
aF & g ;Y i games w7 7 fgewd
¥ wig+ uw fgear 2vm ¥ w
¥ fagn faaffor &Y s fawgt & ¥
7 FfymT T TFF FAATET TG
& fagg gt X 9w ¥ agd wiww
faga @t a7 &1 oY fawm o
&F qra & 3T ST USAT ) A7 TFA
&, ou &y ot wfywre fdT g § gy
sarar fagq oF Y g%y § ot f fat
F 91 ge7 & A A wfuywre fa=y
% & 97 & 9gy STy #fuFIR 99 e}
F WrAFTEl I¥ ¥ IT WY
R gfgar 7 g0, 9 aTF EW I
T ¥ Y USHT Y AT T qqEA,
a® aw & g § 2 o gmee
¥ g@ar 74t ey awdT § 1 ww WEEAr
AT F 4rg g § ag Y frdeA
Fem fr g9 w7 waa F oy ¥ fog
it werew §, g}, se AT At g\
I frgw ¥ fowow 5T & ot ag
a1t &l 9T aOET FUAL A1 |
T ag FEAr agdr o1 @ @ fa oA
FT QI AT 377 & A AT F%
o3 2 forg & arg 39 7 woAr wi
ot gy war v AT far 7w
Fg TG FY WA TgT AN WHEAT WA
g1 & forr a1 ¥ ¥ o fafaeeT o
sfred § AR T @ATE | WEW
o ¥ fag ¥ wfewfal #1 osey
® AAX AG TJQGET TTAT §1 EWQ

* oy guiage ara W TE  wndt fy

€ oy AN AT IAT I AT
< & fag sfewrfal :1 wa o fe
AT w7 FF HT FE F wfw a s
forg ¥ fv warar wgEw faw a®)

" &y ava Y aifgd WX TW A
918 W w7 AT ady & fe g e ot
Cfrwrem wT ¥ W TeE Qe
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[ofy worary few)

g 9T T6IIT Y W IW F ¥
B HY TS I | OF STOTE de
7 &Y, % 7€ ST FEY, T AnarE
forer afery oY ary W T W
W AT BT A7 | AfrT W H I
T W& ¢ I3T1 & 6 wamraw @ g
& Fr=T == wy <@y 2, 99 & ofedw
I E mmm%zr&ircr&aéa
T g @ g ww Ry @ ?
W IRT YA W W7 W@y & S
&w I TR & 3 %3 7 @it W)
ST FYA FA I A FF, WY
T qE A AW QA @ awd
T @R B [ aF § T awdt gw
ag ¢ f& 99 7 9 3IA w7 g7 FY
a7 W, L F awww w7
wffgg & | Afer g g g & oaw
T A AN § 9§, OF ¥ I
¥ & v & AY agwd g I X WA
& T AL a9 aFAT F | IF WY
QTS ®T TEAAT &, AL qTKAAT & |
W 97 TS H gH % SIS w0 wweAw
a8 ¢ IFF aV AT FW AgF 9w
qHaT | gH A Ad FE g § o &
T AT qET T F T Hifw w9 g,
afF ag R g awa

o G aX w7 amar g
ofefaeRll @i grEar & "R 9
TR AF1A &1 g1 Feargede gt | /e
%g ww @gr W few &, 98 o Q@
gar wa & e F wgar w40 o 3
&0 WeT A1 g1 GFAT | gW TaTEA A,
qfays § 3T AT Y §, ST FTOF
WO R & AT | T IS AT
FAQ & a1 I FATH G0 NgAT
f& ag KA § A9, FATET qTEH $7
REFT FATIC T IEgAT §, Tad<
T 2 | afeq. faI W
- ST IEITLY M Fﬁxmﬂwm

3558

Re-orgenisgtion
Country’s Admin{stf?ﬁon

fisam & Jpm, woER W XEH TAET
w1 Ty o vl figom Al
& a5 ag X 5 39w qewr
TRREMROHIN | wad &
wET wTgAr g fF a@ a%w gw geeT
& T F1Y wY A aqHAT 5 Nwar ¥
MR 9T yoER faeem gr adea
faalt, ar afag fadft, oo a% saTeT
FY WY AEIT GAT €7 TET WA | g
T #T faam wAT ¥ 1 AW 3T
9 At w AT AT 7 AN
Borx afr ofy 3@ 3w, o W w54,
i aewry shrwificat = 28 waT 8
SRt ¥ w9 o gefw @ adr
BT & i e oy AYE waver wvr @
frare AT wrffare &1 @Y gaeT 9w w7
#qwrd I #Fr aoe T & wé
FTCEAT & wifersw WX A9EL & e
T TATT TAT & Y T FLA & Wifas
Y I0F FHT F[WiF g I W F 7
21 g & 7@ fw ® qgar
gr i S Ar gy g T FT 99 §
TR Afwrdr 3w at § Wy AN 7 F
® 8, veafwa <@ §, o= %Y gamn smar
W I HY IIEA F1 ARy
Y ST aifEd | W S W ¥ AT
qEdT a8 faerenw waw
ErlY, TF Far QT JET /R F AT
Y guTa rafeafes §e a6 aEmd
T TET § I A FA H RfWA FGT |

§ faagq w& fF a7 o oar
faez & foe ox meiaEE faar

. FCA FY TELT | T H¢ [T FTRT 4V

¢ & qgetera 1 &) 3, Wi TeaT g
W g | AT TTITH ¥ IAT T FIN
a9 gvar § Afea & qwew § F ag
A #1 o) A A e A 3
xufed fo aravr o1 gere fey-gr 2
W W, § g w3 A
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wa it & Rer ot gy e ant
B8 w7 e T 8 Al e, W oy
f ff o} v wrwr od o
% fit foqr Wz frg & ¥af v Y
a¥, firg ag & Frex 7 war gav
WO 99 ¥ ATFT Wr g, e
AT AFTIY T oY FPET A7 T §
T W FR & 77 gg f o aF N
% 97 gu whafafedl ®Y 1 @ fad
el & fF ¢ 97 gfedl § W
e §

® oy § e oz o faare
£ F a1 Y @isr F7 ¥wy o G €
OQF JF YTOIT KT AY TF 17 FIH T
w4FT W § ag QAT S AT guAr
A AT IFRFATRY
ot g e & e ma¥r gr g am
Y W T A gOrT T IAY WA
o st a¥a F fag gw aga &)
HugA Afx @ wvd T " qw @
QU TR ST WA AT R T
fog 7 g 1Y weraw ¥ fedew wem s
az T wANR, T TET FY AW FH

H SR &1 gare 5 MA | QFy 7

arg w47 & fv aore afc ag geam
T FT KT & O v Fr gl
freondr g1 e e ¥ e s
¥ yrmiT & (faest F frey w1 Far
wgt & Y F wgw fe gwd womR WAy
wEieg &d 5g fear wd € (% foRy
¥ wTY TP A 4347« § vy Aav
ZX &1 afeq W =F ¥ qu T
FT A ¥ forerar oetaT feg e
g ¥ w4 Fr T AT TR |
S agrari Ao ? 4@
aATg g AN & fiica wem fe 3 oo
oty e Ry FY T e R
ik 7 o v e oo ¥ R
Z fir gax wYE qfesy frd w1 @

1 fore ave =t ofifeafadt & oo

Country’s Administration

T § o wrlYfel ®Y T e & fog
wre g1 535 % wfemerd waw a5y
¥t wea §r A IF I5F & feg wN
oy grdt ¥ fgewa =ref ofe Wi
fera ¥ w2 7g vy wigl e ew
W oA &1 o vy €1 s
@ A & oAt rfr & Wl
R WY Y ST AT A X AT
gwre faf a7 § 9% wwmw AAm
HEET FY 7TH A T AT N § Ty
A%z 7y A frare T o< faare
X T (< ®7 IF ¥ dwr M AT
wr fr arx ¥ yfearde & uray ad
ofF @t ¥ y T *) gy aww oS,
QR qATHw BT HEAWIT FCT
G w3 g7 2w § o ik omr oy
T § W qarx Wad 0 o o 3w F
7Y #& S+ AT TN W) ol wn
¥ qg AY GO Yy 2w 7wy
Thar § T w1 A7 Fre o & 1 wufeg
7 fiaw wem fin wwr Ty WAt sy
SfassT &7 garsr & I5T FT T A
FY S (AT & T BT A

Mr. Speaker: Shiri Brajeswar
Prasad. 1 would suggest that in all
such matters as this, so that whoever
sits in the Chair may have an idea
about the allocation of time, hon.
Members who want to patticipate in
the debate must rise in their seats
once or twice jn the first instance.
Thereafter the Chair will determine
what time to allot to hon. Members.
Now hon. Members are getting up one
after the other, and when I made up
mpy mind to call the hon. Minister 1
found it difficult to refuse to accommo-
date hon, Members.

Shrl M. C. Jain (Kaithal): I gave
my name two hours ago.

Mr.. Speaker: Very well; otheﬁ
have been called.
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Stri Brajoswar Prasad.(Gaya): Mr.
Speaker, 8ir, I rise to support the
resolution. The establishment of a
uritary State ig the urgent need of
the haur. Legislative centralisation
coupled with administrative decen-
tralisation will solve all our problems.
My interim suggestions are two. in
number. The. unit of administration
should be the parliamentary consti-
tuency. There should be a council in
each parliarpentary constitutency of
which the Chairman and the members
should be the member of the Lok
Sabha and the members of the State
Assembly respectively.  This council
should be vested with all administra-
tive, financial and judicial powers,
In every Assembly constituency there
should be a council consisting of the
member of the Assembly and all the
elected mukhias. This council should
be vested with all powers over irri-
gation, health, education and planning.
The members of the Lok Sabha and
the Provincial Assembly should be
graduates of recognised universities,
The Constitution needs to be amend-
ed. The goal is the liquidation of the
evilg of bureaucracy, capitalism and
provincial autonomy.

i go wo ¥ : www WY,
# gq e FY qréz w77 & fe gy
gt § M 5 72 woga § fr 72 weny
forg gz o wran & wg AT &0 &
T Tl wgar § f e 7 fas
waa ¥ far o Y & e g O
3y qefafingfeg giar o 3w &
Tond AT gud fau ag sfagg &
& gadr 3T 7T & 9 oY e o
AT €z N pfad w7 § wag
&y, qanfox & 1+ Sfwsr & ogm fie
ow FAda 2z ¥ fag oY Tefafird o
givr wfeg, 12 v 7 &0 T Ay
Wrafafer Tadac @z & fag ow
qefafirdfer 314 ) we@ 31
g ¥l wafog s g w@ife @
R ¥ age ¥ A1 F T Ay WY TR

DECEMBER 4, 1989

Country’s Administration

gl § fir garyy o W Sefaftey
FARTT Bz W W @ W W
§ Susy o7 ey Ay § Mt fuk
FadaT €z § W g Wi Wi
i R T A 1 W
oA € ¥ forg 7w ara efafes-
fex Tt ¥ orey et & N F oueliw
war f fv wrr oY gy adwm
Tafifee foar weftecdY § w2 o Fwdae
ez ¥ fag At v = § o Sew
fae At Tryfefadz & ga Srafufes
FaeaT e & faodr oy W f a1
FI1RY T | Sl & edfvpT wew w8 st
AT atga § . f oo gy A g
e AT e #r wrfeuw g A
gay fag Mg defwfacfem @t
T arfeq, Suw adwa Y &
R @F W IY W& T 0 Y §
ar fox za adwy 31Y & w®I AT W
atafafees Tadyt € w17 ¢ 7
MAR A warr I 1 T
Twg ¥ I ] T g o 47 Y wiferatae
AT wd o' T ga A ¥ agw &Y
I & 1 Ararfafes dadar €z w1
S T WIS PEN. W yTHA TAar §
‘gF T WY WA § WX A R Y
T FY A QA @y g qy defa-
firgfex 3T #1 oudF ww 2 awTT
TEM AT WA ¥ AdHT FA ¥ s
I iRade FTTERT | o ge Sl
wHOES 9T B WIRT WY W
W WX I fog ¥ & @ 99 feew
w1 wr§ gxfafrgfea g o mT g
A foT A wg fin g wow wfeaa &
MArwmRE A ogmie &g
FABAL Tz TATV AW § I ¥ qAwW
oo getafaegfen s W o sfge
# A < aww & foprer v fie ooy
€ Wirges & v i qe s § fo
reorganisation-of the country's ad-
minisration so that it could ke helpful
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in achieving the goal of a Socialistic
Weltare Btate oY & ot sqvar daey
w&T

AR wyrer F AT Y o STy e
¥ age & W AT ¥ X9 ey
¥ wrfz #r § fr ow sfrmw v
wfeg | wgt aw gER HrEOw W
aeqE F off s Pt el
X A qrag ama v} § DA AT
w AT § W) aEew 733 § v s
wfafrfer iy N aw=ad O
WY & F q&F A& § | iy
F A TR e wEEE W AR IER
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Ch. Ranbir Singh (Rohtak): May
I say a few words?

Mr, Speaker: I am sorry, I am un-
able to help him, Already, it has been
extended by one hour.

Ch. Ranbir Singh: I will not take
more than five minutes.

Shri Datar: I will take half an
hour, because a number of points have
been raised,

Mr. Speaker: Yes. the hon. Mem-
ber can have another opportunity.

Ch. Ranbir Singh: In any case the
Minister wiil have to be given half an
hour. 8o, I suppose it will be better
if I am also g.ven an opportumty.

Mr. Speaker: I am sorry. Now the
hon. Minister.

Shri Datar: I heard very intently
the numerous points that the hon.
Members have made and I have also
noted the desire expressed by a num-
Yoer of friemds thet such a high-power.

-300(Al) L.S.D-9,
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ed committee ought to be appointed.
But I was very happy to find that
there were a number of hon. Members,
Sarvashri Goray, Melkote and Guha,
who painted out the d.fficulties in the
way, and who rightly said that there
was sufficient material before the
country, ar before the Government,
and that that whatever changes were
necessary, whatever improvements
were called for, could surely

attended to by Government. ‘

Now, may I also point out here that
if we take into account the who'e posi-
tiod, that is, the development during
the - last twelve years, and how tis
question has been very carefully
attended to, examined a number of
times and recommendations made by a
number of bodies, including the bodies
of Parliament, like the Estimates Com-
mittee and the Public Accounts Com-
m ttee,—and all these efforts are duly
appreciated by the hon. Members—
then they would agree with me that
there is no need for the appointment
of such a commission at all.

Before I deal with the various points,
may I assure the House that whatever
new po.nts have been made by hon.
M:omberg Will surely be looked into
and whatever necessary will be done?
Because, we and the Parl.ament are
one that the administration has to be
atEolutely efficient and, secondly, that
the people, the common people, should
believe that this is a welfare admin-
istration designed to advance the inter.
ests of the common man, So far as
this objective is concerned, all of us,
e'ther the Government, or the hon,
Members of Parliament, or the people
d¢ large, are fully agreed. I might
a so assure the hon. Mover and others
that we do not claim that there are
no defects at all, But, all the same,
whenever they are brought out, im-
mediate action ig taken by Government
to see to it that they are completely
erad' cated. I might also point out
here to my friend, Shri .Braj Raj
Singh, that in opposing this Resolution
we are not actuated by any sense of
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prestige at all, The question of pres-
tige does not arise, and if the hon.
Members see how the Goverament
have been carrying on their work on
their behalf, they will ind that the
Question of prestige is the last to be
taken into account. For these reasons,
I should like to submit as briefly as
possible what has been done in this
respect during the last 12 years.

May 1 also, before dealing with this,
point out that two hon. Members sug-
gested improvement in the administra-
tion of justice, So far as that question
ig concerned, we had a Law Commis-
sion. Their recommendations have
been received, They concern very
largely admin.stration of justice with-
in the orbit of the States. A Law
Ministers Conference is going to be
held and naturally, at the Central leve]
and a!so at the State level, the recom-
mendations made by the Law Commis-
sion will be fully enquired into. My
hon, friend brought in the question
of the separation of the judiciary from
the executive. To that question also,
due attention is given and we have
been requesting the State Govern-
ments to try to effect this measure as
early as possible, Certain Stateg have
done so. I am confident that during
the next few years, all the States will
fall in line.

Then, I come to the main question
of the administrative machinery to
which this particular Resolution is
confined. We have got the usual com-
plaints and stock phrases are used. I
wuuld not like to use any strong
words, But, I would like to point out
in all humility that this is a question
which has to be considered specifical-
ly. So far as the various charges are
concerned, it ig often said that there
is inefficiency, corruption and nepo-
tism, May I point out that whenever
such charges are made and whenever
they are specific, immediately they are
enquired into and the persons who are
responsible therefor are brought to
book. I would therefore request in all
humility Bon. Members of Parliament
to give us specific instances wherever

Country’s Administration

there are any, then, it will be duty not
only of the Central Government, but
also of the State Governments to see
to it that all such cases are immediate-
ly looked into and proper, and wher-
ever necessary, stern action is taken.

The question ig like this: first, is
there a need for a high-powered com-
mission and secondly, will anything
new be placed before the Government
by the findings of such a Commission?
As regards the first point, I would
point out to the House that almost
immediately after the popular ministry
took over charge of the Central Gov-
ernment, and within a few months of
popular ministries taking over in the
States, attempts have been made, and
in a number of cases, very effectively
to meet charges of inefficiency, etc.
that have been brought. [t is also true
that during the British administration,
naturally, as Shri Goray rightly point-
ed out, it wag more or less a law and
order adm nistration, though here and
there they dealt with certain welfare
schemes only to the minimum extent.
After we took over, even before a
Resolution was passed by Parliament
that the objective of the Government
administration was to establish first a
welfare state and then a society on the
social stic pattern, the Government of
India had already taken steps with a
view to improve the administration
and to change it wherever it was
necessary. It might be called reorga-
nisation of the adm nistrative machi-
nery. That is the reason why in 1949
the late Shri Gopalaswami Ayyangar,
who was an hon_ Minister of this Gov-
ernment was entrusted with the task
of going through the who'e of the
Central Government administrative
machinery. His report is very valu-
able, His report as also a statement of
the action taken -by the Government
have been placed before Parliament,
long long ago.

Thereafter, thig question was again
examined by an independent critic
who was to a large extent interested
in the problems of administration. It
was Mr, Appleby who came to India
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twice, whose reports make interesting
rending. 1 would not like to go into
those reports in detail, but I wou'd
point out that after naming certain
defects, he rightly pointed out that
on the whole the administration in
Ind'a of the Central Government was
perfectly sound and progressive. This
is what he has said in his report:

‘T should like to begin, how-
ever, by discounting some of the
popular criticisms of governmental
adm nistration commonly heard
among citizens. The four most
prevalent are that Government has
too many employees, that it is
permeated with dishonesty, that
permeated with dishonesty, that
it is inefficient, and that its work
is unnecessarily hampered by red
tape.”

He made reference to such criticism
on the floor of Parliament as a'so from
the publ'c platforms. So, he went into
the whole question, and he admitted
that the administration was, as I have
said, on the whole efficient and pro-
gressive.

He refers to the achievements of the
Government of India, and thereafter
says:

“Yet in the face of these achieve-
ments, one finds in Parl’ament. in
the press, in the universities, and
in many conversations that citi-
zens of pretension, cultivation and
influence vo'ce ecriticisms which
tend to suggest a sense of failure
and a lack of confidence,  Criti-
cisms that would be appropriate
enough ag counsels of improve-
ment (which is ever to be had and
always desirable) are made in

such sweeping and extravagant
terms, and in terms so little re-

cognizing the nature and means
to administrative improvement, as
to be damaging and threatening
of increasing damage to India’s
great march forward. One |s
moved to observe that India’s
greatest need is for a sense of
certainty concerning her own
success.™

Thus, he has dealt with the various
problems. He came to India twice, he
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had the fullest opportunity of examin-
ing the governmental machinery at
various levels. Thereafter, he made
certain suggestions and those sugges-
tions have been to a large extent
accepted and implemented by Govern-
ment, especially where they were of
such a character that they required
immediate enforcement.

Thus, we have before us not only
Shri Gopalaswamy Ayyangar's report,
but also the report of an independent
person, a foreigner who came hers
with an open mind, and studied the
conditions as they were.

Shri 8. M. Banerfee: That was in

1951,

Shri Datar: No. This report is sub-
sequent, This report was also debat-
ed upon in both Houses of Parliament.
The Prime Minister himself, if I re-
member aright, initiated this debate
in both Houses and we had the advan-
tage of the views of the hon. Members
of thig House also,

Then, I would point out that when
the Planning Commission was appoint-
ed and when they were asked to pre-
pare the First Five Year Plan, they
devoted special attention to the admin.
istrative machinery, because, as you
are aware, unless the administrative
machinery was properly geared up
and consisted of men who work not
in an ordinary or casual manner but
with a sense of devotion and dedica-
tion, the Five Year Plan could not
have been successful at all. Therefore,
they made certain suggestions. In fact,
they have a particular division, so far
as administrative matters are concern-
ed. They deal not only with initiat-
‘ng new projects but also with finding
out to what extent the administrative
machinery has been working properly,
with a view to implement the Five
Year Plan, -

18 hrs.

Thereafter, at the time of the formu-
lation of the Second Five Year Plan
also, the Planning Commission in par-
ticular, angd the éovemment in geme-
ral, had the advantage of finding out
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how the administrative machinery had
been working. We found that there
were certain defects here and there, and
attempts were made to eliminate all
these defects and to make the condi-
‘tion as proper and salutary as possible
in respect of the Second Five Year
Plan, Now, when the Third Five Year
Pian is under consideration, all these
defects in the administrative machi-
nery will surely be taken into account
and will be eliminated to the extent
that it is possible to do so.

Now, I would point out some broad
features of the improvements which
Government have made. Though my
hon. friend Shri Harish Chandra
Mathur stated that this was a resolu-
tion which ought to be accepted, yet
towards the last portion of his speech,
he struck a correct and salutary note.
He stated that it was not proper
always to entertain a sense of con-
tempt either for the services or for
the politicians. That is unfortunately
what we do sometimes, because we
believe that the services are entirely
defective, and are absolutely ineffici-
ent; and, therefore, there has been a
tendency everywhere to go on offering
criticism, Some of this criticism is
either exaggerated or is general'y
overpainted. For these reasons,
another hon, Member pointed out
rightly that the governmental machi-
nery has to be improved, and the
fullest efficiency has to be our aim.
I accept this position. We are also
trying our best to see to it, as another
hon. Member hag pointed out, that
there is a sense of contentment so far
as the large official machinery is con-
cerned, That was the reason why the
Central Pay Commission was appoint-
ed. That report is now before us, It
ig valuable not only because they have
recommended various scales of pay,
but also because they have taken what
I might call an overall picture of the
improvements, which, accordin
them, are required in the admin
tive machinery.

Without going wvery deep into the
subject, I would, in this connection,
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make a reference very briefly to cer-
tain chapters where theéy have dealt
with this question. In chapter XLV,
they have dealt with the question of
promotion and character rolls. Then,
the most important point has been
raised in chapter LIII, and that deals
with efficiency in public services. Then.
there are other chapters where they
have given their valuable views. They
are all entitled to the greatest respect,
and Government will consider and
take such steps as are necessary, so
far as their suggestions are concerned,

Then, a number of hon. Members
stated, and my hon. friend Shri Goray
a’'so contended, that even the young
people, the most brilliant people, who
join the 1AS or the other services,
immediately after they enter service,
become actuated by the same feelings,
according to him, the other senior
members of the services have. To
some extent, it might be true, but we
are trying our best to do two things;
one is that in respect of the existing
service personnel we have always
impressed upon them, we have almost
warned them that in the new set-up
which is a democratic one, they have
to adjust themselves to democratic
considerations, They cannot carry on
their administration in the way they
did during the British administration.
We have stated that the sovereignty
is in the people, and all of us have to
work as servants of the people.

My hon. friend, Prof. Sharma, did
rot like the expression ‘civil servant’
and suggested the expression ‘social’
servant’. May I point out that we are
trying our best to reach that particular
ideal and we have impressed upon our
government servants at all levels that
they should never consider themselves
as masters, they ought not to be auto-
cracts but they are to be the servants
of the people and any separation, any
difference, that formerly existed
between a non-official social worker
and a government servant ‘ought to be
reduced to the minimum? The govern-
ment servants themselves heve:to -be
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the social servants of the people and’

they have to carry out their dutieg in
this manner under this particular con-
ception,

Secondly, we are also trying our best
to see to it that they are properly
trained. In this connection, I would
invite the attention of hon. Members
to the National Academy of Adminis-
tration that we have established at
Mussoorie. Now the object of that
School as also the general policy of
Government is that our new proba-
tioners in the All India services and
the Central services ought to be
imbued with a great sense of huma-
nism. Formerly, as a number of hon.
Members rightly pointed out, the
human element was lacking. There-
fore, we are trying our best to so
train them and so imbue them with
a new idea of service that they must
always consider that they are admin-
istrators not in a rigid way, not in a
technica] way but administrators with
a grace of humanism. Every question
has to be approached in a human way,
especially when we have a democratic
form of government. For that purpose,
a number of subjects have besn intro-
duced, subjects like social service,
humanism etc. and we are trying to
develop in them not only the idea of
service but,—may I add?—the ethics
of service. The service has to be as
less patronising as possible, a service
without reservations, because they are
of the common peop'e and the common
people as their masters are entitled to
expect full, dedicated service from all
our officers.

Therefore, we are trying our best to
see that the young entrants to those
services are trained properly. Second-
1y, we have also what are called refre.
sher courses! after six or eight years
of experience, we bring them back
and then they are trained in what is
known as refresher courses, whereby
they come into contact with other
fellow-government servants. There
whatever is done during that period is
ful'y reviewed and proper instructions,
and where necessary, guidance and
advice;, are given to them,
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Thus you will find that these ser-
vices, the I1AS, IPS and the Central
Services are not of the former type
At the district level, you will find that
these officers have to be not merely
the administrative heads of the dis-
trict, but they have also to be the
benefactors of the people at large in
the fullest sense of the term. Every-
where, especia’ly at the district level,
we take care to see that these officers
mix with the people, know their minds,
know their d ficulties and aspirations
and try to attend to them as best as
possible. Under these circumstances,
I would point out to my hon. friend,
the Mover that the conditions have
changed very materially.

Going further, he made a mention of
the Community Development schemes.
These are schemes that concern
the people directy at some of the
lower levels and even at the lowest
levels. Naturally Government had to
appo nt officers for carrying out these
schemes. But at every stage, we took
into account the fact that there was
the need for advice and there was the
need for contacts with the people,
That was the reason why advisory
committees were appointed at various
stages. iad

Now, certain hon, Members have
rightly pointed out that the lowest
self-governing unit in Ind.a has to be
the panchayat. Unfortunately, there
was a break in the great tradition
that we had so far as the panchayat
administration is concerned. Some
time must e'apse. We are anxious to
hand over as much work as possible

. to the panchayats. That ig the reason
"why a new and very important expe-

riment is being tried in the Andhra
State as also in Rajasthan.

We are anxious that the panchayats
should take over as much of adminis-
tration especially of those matters
which are in the interests of the com-
munity as a whole and that the pan-
chayats should be competent and
should be above factions and the mem-
bers of the panchayats should also
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work as servants of the people and for
the interest and benefit of all the sec-
tions of the community. That is a
very great experiment that is being
tried.

Sir, you are aware of Shri Balwant-
ray Mehta Committee’s Report. That
report has pointed out how there ought
to be panchayats and panchayat samitis
and pachayat parishads. All that is a
matter of great moment. It is not that
Government have been impervious to
the calls of modern times and to the
calls of progressive and democratic
times. We have been exam‘ning every
aspect of this question and 1 am anxi-
ous that the panchayats are developed
as early as possible,

In the course of my tours I always
visit the community development pro-
jects and have informal discussions
both with the people at large and with
the offical machinery. And, I am
happy to find that the common people
have a sense of appreciation of what
is being done. There is a lot of enthu-
siasm in their favour and some of the
people have pointed out realistically
that for some time at least they would
require the help of the governmental
mach nery. Therefore, our officers
have to be advisers, At present they
have to carry out the execution of
these, schemes. I am looking forward
to the time when the main brunt of
the work and the responsibility will
be taken over by these panchayats at
various levels, Sometimes expert
advice may be necessary and that will
always be made available because, as
I have stated already, our officers are
social servants.

Thus you will find that from the
panchayat which is the lowest unit
of self.government up to Parliament
we are having wvarious bodies which
deal with the varioug governmental
problems. We have the invaluable
advice of the hon. Members of Par-
liament not only during Sessions but
whenever they are out they always
gblige us by making suggestions, by
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bdringing complaints to our ' matice
esvecially so far ar the administre-
tive machinery is concerned.

I would not, at this stage, give &
long list of the committees that we
have appointed for ascertaining the
desires as also the aspirations and
difficulties of the common people. I
have got before me the list of a
number of conrultative committees
attached to the various Ministries.
Even here one charge was made that
there was over-centralisation. May 1
point out that we are following the
path of decentralisation not only as
between Ministries or &s between
departments but we are trying to
follow it up so far as the various
schemes to be executed by the State
Govemnments are concerned.

Some hon. Members suggested that
sometimes the amounts have not been
properly utilised. 1 would point out
that sometimes there were such cases.
But, on the whole our State Adminis-
trations are trying their best to
improve their administration and to
give us a good account of all the
moneys that we are giving them. In
these circumstances, we have to con-
sider whether any new suggestions
worth considering are coming or are
likely to come from the appointment
of what the hon. Member called a
high-power commission. Government
have full materials before them and
are looking into all aspects of this
question.

Reference was made to a retired
civii servant who stated that during
his time the staff was very small and
it has become very large after Inde-
pendence. But the activities of Gov-
ernment have increased generally
about ten-fold. It was not a welfare
State in those days. While consider~
ing the quertion of economy in expen-
diture, we have also to take into
account the fact that the Government
actitivies have been expanding in ail
directions. That is the resason why
we have to take a decision after con-
sidering all these questions. We ure
always trying to see where there is -
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sxtravagance. We have got what is
known ag the ‘Special Reorganwation
Unit' which goes into &ll these ques-
tions, not omy sporadically but every
time, There is an organised aitempt
to see¢ that no amount is wasted be-
cause “ it is the money of the public
.and the tax-payer and we have 10 act
as trustees. We are responsible to
Parliament for every pie of the ex-
penditure. Therefore, I would point
out how such considerations arise. All
the same we are trying our best to
keep the whole machinery as active
and up-to-date as pussible. It was
found that the machinery was not
yielding proper results or working ex-
peditiously. Therefore, a special d vi-
sion has been appointed known as the
Organisation and Methods Division. It
goes into the whole thing and an hon.
Member pointed out how they have
developed a new machinery and co‘n-
ed new words to eliminate certain
defects. It is constantly working and
the dofects pointed out are immedi-
ately removed.

A number of hon. Members spoke
about corrupt.on. I have said that
four years ago W€ nave se. up a
specias division known as the Admun-
istrative Viguance Division. This doces
not oniy deal with actual corruption
cases because wnen corruption e.upts
we have to take aciion for detcct-
ing the crime and for punishing
the wrong-doer. Corruption is two-
fold. There 13 on the one side the
officer’s readiness to receive illegal
gratification. There is also the other
side which should be noted. That 1
the common man’s desire to get at
the results as quickly as possible and
not minding to pay some money in
addition. This is a two-way house.
Shri Goray also pointed out that the
public alfo has to be extremelv care-
ful. A litt.e inconvenience or harass-
ment might be caused because things
may not be done immediately. Al
the same, the public has to be trained
to be above such temptations of get-
ting work done easily. Corruption is
one of the most important poiuts to
which the Govermment have been
giving not only immediate attention

Country’s Adm:nis~
tration
but stern attention. We have got the
Special Police Establishment also
which deals with larger cases of cor-
ruption. You will find that in a

. number of cases we have got con-

vict.ons from the courts. Government
are no respecter of persons. Action
is taken if a wrong is committed or
if corruption js found even at the
highest level. 1 would not mention
the instances, but Government takes
action against even the deiays of these
people. In one case—] would not
mention the name—where an officex
was given a light sentence we moveu
the High Court and the sentence wus
enhanced from six months to two
years, That is how Government had
been acting about cormiption. When-
ever, as I have said, specific instances
are brought forward, every instance
'3 looked into. We know that corrup-
uon is a highly corroding evil ana
corruption has to disappear as early
as possible, but we should not make
large and general charges that all the
people at all levels are corrupt. As
we go up, though there might be
some instanceg here and there, the
exton! of corruplion also ditninishes
to a Jarge extlent. All the spme, we
are try:ng our best to see t.uat all
cases of corruption are fully and
sternly attended to, and we either
take strong departmental action or,
where the case requires further
action, we prosecute the officer.

So far as magistrates ahd others are
roncerned, we are maintaining the
highest independence of the judiciary
and therefore we are having results
which are on the whole satisfactory.

I would not like to take any fur-

.ther time of the House, but I would

only point out how we have been
trying our best to take various steps
for improving the whole machinery,
for maintaining the highest efficiency,
ror elim‘nating corruption and for
decentralising to the extent that is
compatible with the progress of the
country, with the advancement of
the nation.

If, ag I have briefly pointed out, we
are taking action in respect of the
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matters about which there was con-
siderable compla.nt from many hon.
Members, I am quite sure the narra-
tion of the various steps that the
Government have been taking will
satisfy even my professor friend that
the Governmen; are not idle, mucn
less are they self-complacent. This is
a matter which 1s of the greatest im-
portance, and I would assure all hon.
Members that Govertiment would be
rem ss in their duty if they do not
act strongly <o far as this aspect of
the matter is concerned.

In these circumstances, in the light
of what I have pointed out, I wou.d
appeal to hon. Members to consider
whether it is necessary to have, what
my hon. friend calis, a high-powered
commission. That 15 a question
which is being tackled. It 1s our
constant effort to remove all corrup-
uon, to make the administration as
effic ent as possible and to avoid
delays at all steps. So far as these
matters are concerned there arc
certain suggestions made by the
Central Pay Commission. They wiil
also be fully and thoroughly consi-
dered, and whatever action is neces-
sary will be fully taken.

I would assure my hon. friend that
Government are fully aware of their
responsibility to the country in
general and to the d'stinguished hon.
Members of this House in particular.
I have profited, Sir, by what a number
of hon. Members have stated. I wish
to assure them that whatever new
points they have made will be fully
enquired into and effective and appro-~
priate action taken so far as these
points are concerned. Under the
circumstances., may I appesal to the
hon. Member not to press this reso-
lut'on?

Shri D. C. Sharma: Sir, I once
again thank you for extending the
time for this resolution. You have
been very gemerous as usual and
you have allowed a large number of
speakers t0 have their say. I have
no word, Sir, to thank you for this
kindness, My second duty, Sir, s
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to thank all hon. Membergs who have
taken part in this debate, I think
every party has been represented so
far as this debate is concerned. Al
the groups have been represented so
far ag this discussion is concerned. I
think this question has been looked
at from almost every point of view
that is relevant, material and vital
But one of the results of this discus-
sion has been that the hon. Minister
in the Ministry of Home Affairs has
refused to be convinced. That is the
fauing in our min.sters; that is one
of the occupational diseases of our
munisters. I think they do not try
to be convinced by what we say.

Mr. Speaker, under your kind aus-
Pices adud leduersn.p and presidency,
{ nave moved several resoiutions on
the floor ot this House. Tne first
rvacuon to tnose resowutions by the
muusiers nas been a negative one. I
SpoKe apout the )ournausts. There
wdy a negative reaction but  after-
wards they had to do something tor
e journausts. 1 spoke about the
Pay Comunission in uus House. It
had a negauve reacuoa, but after-
wards, tne GGovernment had to appoint
a Fay Commission. I can assure
you, without being a prophet, that
the Governmenit wili be we.l-advised
(0 appomnt a Commission to go into
tile quesi.on ot administration as a
whnole.

The hon. Minister has said that he
has so many commuittees. I am re-
minded of a shop of a physician in
my village who has all kinds of
bottles 1n his shop with different
mealc.nes. One can go and see a
whole array of bottles with him.
Simuarly, my hon, friend the Minister
has a large number of committees.
What are those committes? Those
committees contain, like the phials of
the phyric.an in my village, medicine
which does not produce the desired
result; they contain old medicine,
useless medicine. I would sumbit
very respectfully that these com-
mittees have not produced the desir-
ed effect. They are giving homoeo-
pathic doses to a person who requires



3583 Resolution re: AGRAMAVANA 18, 1881 (SAKA) Be-ormhsﬂw of 3484

allopathic doses. They are giving a
small dose to the patient who re-
quires a big dose. The small' doses
are not going to help him.

aft 370 wo v : W wgAr v
wat .t = #Y

Shri D. C. Sharma: I wonder what
world our ministers live in. Where-
ever the minister goes, he gets sense
of appreciation from fhe people! And
wherever we, the Members of Parlia-
ment. go, you know what we get. I
do not want to say it. 1 would like
to go with the Minister one day and
see where the sense of appreciation
on the part of the people goes.

Shri M. C. Jain: Let him go in-
cognito.

Shri D. C. Sharma: The difficulty
is, our ministers live in a world
which is different from the world of
ordinary Members of Parliament. I
want all the hon. Ministers who
deserve my respect, who deserve my
admiration and who deserve every
kind of appreciation that I can give,
to look at these things from the
point of view of Members of Parlia-
ment who rub shoulders with the
population, who mix with the janta
amd who obliterate the distance bet-
ween themselves and the people. If
the ministers were to look at these
ponts from that point of view, I am
sure the minister would agree with
the humble suggestion that I have
made.

Everybody has supported my rero-
lution. The hon. Minister went on
saying that Sarvashri so and so and
so have not supported it. Everybody
has supported it. I can produce the
documents and the verbatim report
which has been taken here to show
that everybody has supported the
reso’ution in substance excepting one
person who always disagrees with
whatever is said on the floor of this
House,

An Hon. Member:
person?
200(Afl) L.SD-—10.

Who is that

Conntri/s Adminis-
tration

8brt D. €. Sharma: Everybody has
said that there should be some Com-
mission appeinted. The hon. Minirter
sald so and so-—he was giving some
names of hon. Members—hawve- not:
joined me in this resolution. If three.
persons do not join me, are they-
going to turn dewn the suggestion of*
18 persens? 1 do not know what
demoeratic logic is this. The hen.
Minister tells me that three persons
do not want a Commission. But them-
16 hon:. Members demand the appomnt:
ment of a Commission and: they say
that it would- help the democratie
functioning of the administration in
this country. Otherwise, as I see,
there is democratic inaction. 10
persons are for me and 3 persons are
against me, but those 3 persons uvver-
rule the 168 persons.

Sir, I 4o not deny that our admin-
istration is improving day by day
But thiz administration will not' im-
prove at the speed at which we want
it to improve and' attain the eMi-
ciency which we want it to =attam.
unless the whole problem 1s examin-
ed on the basis which covers every
aspect of administration. Our admi-
nistration requires a whole medical
check-up. It does not require cheek:
up of one part of the body or the
other, but it requires an over-all
medical check-up. 1 would submit
very respectfully that the hon. Home
Minister should go home, read all the
speeches that have been made today
understand all the intentions of the
speakers today and come to the con-
clusion that the commission is needed.

I do not want to be egoistical, but
I am not a man to yield. I will go
on pressing this point till the com-
miseion is appointed. If I do not
press this point, my hon. friend, Shri
Banerjee, will do it or somebody else
will do it, because this is one of the
most desired things in the India of
today. I would request the hon.
Minister to see what the need of the
hour is. He has talked about the
administrative training school st
Mussoorie and about refresher
courses. Sir, I am a teacher ang all
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my life has been spent with students.
I can give you a discourse for 456
minutes on what is happening in
that administrative training school.
But I do not want to tire the patience
of the Members of this House and
of the benevolent Speaker of the
House. 8o, an overhauling is needed
all along the line and committees
here or there are not going to soive
the problem. So, I would again re-
quest the hon. Minister to change his
mind and accept my resolution.

Mr. Speaker: Is it necessary to put
the resolution to the vote of the
Housge?

Some Hon. Members: Yes.

Mr. Speaker: The question is:

“This House calls upon the Gov-
ernment to appoint a high-powered
Commission, consisting of public
men, administrators and two
judges of a High Court, to suggest
ways and means for the re orga-
nisation of the country’s adminis-
tration so that it could be helpful
in achieving the goal of a Welfare
State.”

The motion was negatived.

Tommittee

1838 hra.

RESOLUTION RE: DEVELOPMENT
OF DRUG INDUSTRY AS STATE
CONCERN

Shri A. K. Gopalan (Kesergod): I
beg to move;

“This House is of opinion that
the development of drug industry
in the country be taken up as a
State concem.”

Mr. Speaker: He may continue on
the next day.

18:33}4 hrs,

BUSINESS ADVISORY COMMITTEE
FORTY-SIXTH REPORT

Shri Rane (Buldana): Sir, I beg
to present the Forty-sixth Report of
the Business Advisory Committee.

18:34 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
December 17, 1958|Agrahayana 18,
1881 (Saka)





